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INTRODUCTION  

 

          

In  view  of  the  recent amendment  made in the Patents Act, 1970 by  the Patents  (Amendment) Act,  2005 

effective  from 01
st
   January 2005,   the  Official Journal of The Patent Office is required to be published under 

the  Statute. This Journal is being published on weekly basis on every Friday covering the various proceedings 

on Patents as required according to the provision of Section 145 of the Patents Act 1970. All the enquiries on 

this Official Journal and other information as required by the public should be addressed to the Controller 

General of Patents, Designs & Trade Marks. Suggestions and comments are requested from all quarters so that 

the content can be enriched. 

 

 

 

 

 

          

                                                                   ( Om Prakash Gupta )                                      
                                CONTROLLER GENERAL O F PATENTS, DESIGNS & TRADE MARKS   

   

7
TH

 AUGUST, 2020 
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THE PATENT OFFICE  

KOLKATA, 07/08/2020 

                                            Address of the Patent Offices/Jurisdictions 

The following are addresses of all the Patent Offices located at different places having their Territorial 

Jurisdiction on a Zonal basis as shown below:- 
1 Office of the Controller General of  Patents,  

Designs & Trade Marks,  
   Boudhik Sampada Bhavan,  
   Near Antop Hill Post Office,S.M.Road,Antop Hill,  
   Mumbai ð 400 037 

                 
                Phone: (91)(22) 24123311, 
                Fax :     (91)(22) 24123322 
                E-mail: cgpdtm@nic.in  
 

4      The Patent Office,  
     Government of India,  
     Intellectual Property Rights Building,  
     G.S.T. Road, Guindy,  
     Chennai ð 600 032. 
 
         Phone: (91)(44) 2250 2081-84 
         Fax     : (91)(44) 2250 2066 
         E-mail: chennai -patent@nic.in 

×  The States of Andhra Pradesh, 
Telangana, Karnataka, Kerala, Tamil 
Nadu and the Union Territories of 
Puducherry and Lakshadweep.  

  

2        The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Near Antop Hill Post Office,S.M.Road,Antop Hill,  

    Mumbai ð 400 037 
         Phone: (91)(22) 24137701  
         Fax:      (91)(22) 24130387 

            E-mail: mumbai -patent@nic.in 
× The States of Gujarat,  Maharashtra, Madhya 

Pradesh, Goa and Chhattisgarh and the Union    
Territories of Daman and Diu & Dadra and Nagar 
Haveli  

 
5 

 
      The Patent Office (Head Office),  
      Government of India,  
      Boudhik Sampada Bhavan,  
      CP-2, Sector ðV, Salt Lake City,  
      Kolkata - 700 091 
       
          Phone: (91)(33) 2367 1943/44/45/46/87 
          Fax:      (91)(33) 2367 1988       
          E-Mail: kol kata-patent@nic.in                     
                  
 
× Rest of India   

3 
    
       The Patent Office,  
       Government of India,  
       Boudhik Sampada Bhavan,  
       Plot No. 32., Sector-14, Dwarka, 
       New Delhi ð 110075 
                 Phone: (91)(11) 25300200 & 28032253 
                 Fax:      (91)(11) 28034301 &  28034302 
                 E.mail: delhi -patent@nic.in 
× The States of Haryana, Himachal Pradesh, Jammu 

and Kashmir, Punjab, Rajasthan, Uttar Pradesh, 
Uttaranchal, Delhi and the Union Territory of 
Chandigarh.    

                                                            Website: www.ipindia.nic.in  
                                                                            www.patentoffice.nic.in 

All applications, notices, statements or other documents or any fees required by the Patents Act, 1970 

and The Patents (Amendment) Act, 2005 or by the Patents (Amendment) Rules, 2006 will be received 

only at the appropriate offices of the Patent Office. 
Fees: The Fees may either be paid in cash or may be sent by Bank Draft or Cheques payable to the Controller of 

Patents drawn on a scheduled Bank at the place where the appropriate office is situated. 
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ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ  

ᵗᶋᵴᵗᵾᵦᵾ,  ᵨᵪᵾᵅᵗ 07/08/2020 

• ᵗᵾᵱᵾ ᵴᵱ t ᶇ ᶇ ᵾᵿᵩᵗᵾᵲ t ᶇ ᵬᵦᶇ 

ᵿᵷᵿᵯ γ ᵙᵻ ᵬᵲ ᵿ ᵧᵦ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ ᵬᵦᶇ d ᵅᵜᵿᵴᵗ d ᵩᵾᵲ ᵬᵲ ρ ᵸ ᵦ ɛ ᵪᵗᶇ ᵾᵨᶇᵿᵸᵗ b ᵿᵩᵗᵾᵲ ᶇ t ᶇ 

ᵺᵾ γχ ᶀᵜᶇ ᵨ ŋᴝ  ŋᵻᶈ:-  

1 ᵗᵾᵱᵾ ᵴᵱ : ᵰᵻᵾᵿᵪᵱᵅ ᵗ,  ŋ ᵗ ᵷ,  b ᵿᵯᵗ ᵬ  

ᵦᵧᵾ ᵾᵬᵾᵲ ᵿᵜᵻᵪ,  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  ᵯᵾᵲᵦ,  

ᵭᶋ:χ  (91) (22) 24123311 

ᶙᶈ ᵺ: (91) (22) 24123322 

.ə ᵰᶇᵴ: cgpdtm@nic.in  

4 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵉᵅᵡᶇᵴᶇ ᵜᶁᵇᵴ ᶉᵬ χᵲᵾᵉ ᵺ ᵿᵮ ᵣᵅᵙ,  e ᵅᵣᵿ ᵱᵴ e ᵡᶇᵡ  

ᵑᵺᵈᵊᵣᶀᵺᶀᵕ d ᵲᵑᵰᵣᶀ ᴝ ᶋᵣᵾᵋᵪ ŋ ᵲᵱᵾ  

ᵑᵣγᵺᶇ ᵡ χ ᶁ ə ᵙᵴ ᵴᵾ ᵗ,  γ ᶀ. ŋᵺ. χᶀ. ᵲᶋᵣ,  

ᵙᵾᵱ ᵣᶀ 

ᵜᶇ ᵊ -  600 032.  

ᵭᶋ:χ (91)(44) 2250 2081 - 84 

ᶙᶈ ᵺ: (91)(44) 2250 - 2066  

.ə ᵰᶇᵴ: chennai - patent@nic.in  

× ᵈ  ᵨᶇᵸ,  β ᶇᵴᵅᵙᵾᵪᵾ, t ᵪᵾ ᵡᵗ,  t ᶇᵲᵴ,  β ᵿᵰᵴᵪᵾᵣᶁ 

ᵦᵧᵾ ᵬᶁᵣᶁᵜᶇᵲᶀ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ ᶇ,  

ᵴ ᵨᶀᵬ   

2 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵑᵅᵡᶋᵬ ᵿᵻᵴ r ᵾᵗᵚᵲ t ᶇ ᵺᵰᶀᵬ,  

ᵑᵺ. ŋᵰ. ᵲᶋᵣ,  ŋ ᵅᵡᶋᵬ ᵿᵻᵴ,  ᵰᶁ ᵮᵊ- 400 037,  

ᵭᶋ:χ  (91) (22) 24137701 

ᶙᶈ ᵺ: (91) (22) 24130387 

.ə ᵰᶇᵴ: Mumbai- patent@nic.in  

× • ᵙᶁᵞᵲᵾᵦ,  ᵰᵻᵾᵲᵾ,  ᵰ ᵱ ᵨᶇᵸ,  ᴝ ᶋᵷᵾ β ᵧᵾ β ᶀᵺᵙᶘ ᵲᵾ ᵱ ᶇ ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ,  ρ ᵰ χβ ᵧᵾ ρ ᶀᵷ,  ρ ᵾᵨᵲ p ᵲ χ ᵙᵲ ᵻᵷᶇᵴᶀ.  

5 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵗᶋᵴᵗᵾᵦᵾ,  ( ᵩᵾᵪ t ᵾᵱᵾ ᵴᵱ) 

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵺᶀᵬᶀ- 2, ᵺᶇ ᵡᵲ- V, ᵺᵾ ᵡ ᵴᶇ tᵿᵺᵡᶀ,      

ᵗᶋᵴᵗᵾᵦᵾ- 700 091 , ᵯᵾᵲᵦ.  

ᵭᶋ:χ  (91)(33) 2367 1943/44/45/46/87  

ᶙᶈ ᵺ:/Fax: (91)(33) 2367 1988       

.ə ᵰᶇᵴ: kolkata - patent@nic.in  

                    

×  ᵯᵾᵲᵦ t ᵾ b ᵷᵸᶇᵹ ᶇ 

 

3 ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ,  ᵯᵾᵲᵦ ᵺᵲᵗᵾᵲ  

ᵮᶌᵿ ᵗ ᵺᵅᵬᵨᵾ ᵯᵷ,χ  

ᵴᶉᵡ ᵺᵅ. 32 , ᵺᶇ ᵡᵲ-  14 ,  ᵾᵲᵗᵾ,  χ  ə ᵨ ᵴᶀ-  110 

075 .  

ᵭᶋ:χ  (91)(11) 25300200, 28032253  

ᶙᶈ ᵺ: (91)(11) 28034301, 28034302  

.ə ᵰᶇᵴ: delhi - patent@nic.in  

ᵻ ᵲᵱᵾᵥᵾ,  ᵿᵻᵰᵾᵜᵴ ᵨᶇᵸ,  γ ᵰᶂ β ᵧᵾ t ᵰᶀᵲ,  ᵬᵅᵞᵾᵮ, ᵲᵾᵞ ᵧᵾᵪ,  

ᵋ ᵲ ᵨᶇᵸ,  ᵨ ᵴᶀ β ᵧᵾ ɛ ᵲᵾᵅᵜᵴ ᵲᵾ ᵱ ᶇ,  ŋ ᵷ ɑᵺᵅ ɯн ᵾᵿᵺᵦ 

ᶇ ᴥ ᵅᵣᶀᵙᶘ  

ᵷᶇᵮᵺᵾᵉᵡ:  http://www.ipindia.nic.in  

        www.patentoffice.nic.in  

ᵬᶇᵡ ᵡ b ᵿᵩᵿᵪᵱᵰ,  1970 ᵦᵧᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) bᵿᵩᵿᵪᵱᵰ,  2005 ᵇᵧᵷᵾ ᵬᶇᵡ ᵡ (ᵺᵅᵸᶋᵩᵪ) ᵿᵪᵱᵰ,  2006 ᵾᵲᵾ ᵷᵾᵅᵿᵝᵦ ᵺᵯᶀ 

ᵈᵷᶇᵨᵪ,  ᵺᶂᵜᵪᵾᵑ,  ᵿᵷᵷᵲ  vᵱᵾ b ᵱ ρ ᵦᵾᵷᶇᶖ ᵱᵾ t ᶋ əн ᶁ ᵗ ᵬᶇᵡ ᵡ t ᵾᵱᵾ ᵴᵱ t ᶇ t ᶇᵷᵴ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵰ ᵷᶀᵗᶃᵦ ᵻ ᵙᶇᶟ  

ᵸᶁ ᵗ: нᶁ ᵗ ᵱᵾ β ᶋ χ ᵙ ρ ᵬ ᵰ ᵱᵾ Controller of Patents  t ᶇ χ ᵾᵰ ᵰ ρ ᶇᵱ ᵮ  t ᵾ ᵡ ᵱᵾ ᴥ ᶇ tt ᶇ ᵾᵲᵾ ᵯᶇᵞᶀ γ ᵾ ᵺᵗᵦᶀ ᵻᶈ γ ᶋ ɛ ᵺᶀ 

ᵧᵾᵪ t ᶇ ᵗᵺᶀ b ᵪᶁᵺᶂᵿᵜᵦ ᵮ  tᵰ  ρᵻᶋ γ ᵻᵾᵄ ɛ ᵬᵱᶁ t ᵾᵱᵾ ᵴᵱ ᵿ ᵧᵦ ᵻᶈ ɜ   
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SPECIAL NOTICE  
                        

18 Months publication as required under Section 11A of the Patents Act, 1970 

as amended by the Patents (Amendment) Act, 2005. 
 

 

  

Notice is hereby given that any person at any time before the grant of Patent may give representation by way of 

opposition to the Controller of Patents at appropriate office on the ground and in a manner specified under 

section 25(1) of the Patents (Amendment) Act, 2005 read with Rule 55 of the Patents (Amendment) Rules, 

2006. 

Notice is also given that if any interested person requests for copies of the complete specification, drawing and 

abstract of any application already published, the photocopy of the same can be supplied by the Patent Office as 

per the jurisdiction on payment of prescribed fees of Rs.8/- per page. If any further details are required to be 

obtained, the same can be provided by the respective Patent Offices on request. 

 

       

 

 

 

 

 

                                                                   (Om Prakash Gupta)                                      

CONTROLLER GENERAL OF PATENTS, DESIGNS & TRADE MARKS  
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SPECIAL NOTICE  

 

          Under the new provision of the Patents Act, 1970 as amended by the Patents (Amendment) Act, 2005 

and Rules there under, Publication of the matter relating to Patents in the Official Gazette of India Part III, 

Section 2 has been discontinued and instead The Official Journal of the Patent Office is being published 

containing all the activities of The Patent Office such as publication of all the patent applications after 18
th
 

months , grant of patents & all other information in respect of the proceedings as required under the provisions 

of the Patents (Amendment) Act, 2005 and Rules thereunder on weekly basis on every Friday . 

 

The Journal is uploaded in the website every Friday. So Paper form and CD-ROM form of the Journal are 

discontinued from 01/01/2009.  

 

 

 

SPECIAL NOTICE  

Every effort is being taken to publish all the patent applications under section 11(A) of the Patents Act. 

However, if duplication of publication of any application is found, then earlier date of publication will be taken 

for the purpose of provisional protection for applicant and Patent Office will grant Patent not before six months 

from the date of second publication, provided that there is there is no third party representation. 
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Early Publication:  
 
The following patent applications have been published under section 11A (2) of The Patents (Amendment) Act 2005 and rule 

24A of The Patents (Amendment) Rules, 2006. Any person may file representation by way of opposition to the Controller of 

Patents at the appropriate office against the grant of the patent in the prescribed manner under section 25(1) of the Patents 

(Amendment) Act 2005 read with the rule 55 of The Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026674 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : AN EVAPORATIVE AIR COOLER ENABLING COOLING AND HEATING FUNCTIONS 
 

  

(51) International classification  

:F24F0005000000, 

F02B0029040000, 

F24F0006040000, 

A61F0007000000, 

A47C0021040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HSIL Limited  
      Address of Applicant :Delhi Rohtak Road, Bahadurgarh  

124507, Jhajjar, Haryana Haryana India 

(72)Name of Inventor :  

   1)Vikas Manchanda 

   2)Sudeshna Sinha 
 

(57) Abstract : 

The present invention relates to an evaporative air cooler, said air cooler comprises of: cooling media; heating element; controls for 

cooling & heating function; blower housing; blower; four way deflection; water level indicator; electric motor; electric pump; swing 

motor; and other plastic component & main body.  

No. of Pages : 20 No. of Claims : 4 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026675 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : AN AIR COOLER ENABLING OPTIMIZED CONSUMPTION OF WATER AND ELECTRICITY 
 

  

(51) International classification  

:F24F0013200000, 

F24F0013080000, 

B60K0011080000, 

A01G0027000000, 

A23B0007020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HSIL Limited  
      Address of Applicant :Delhi Rohtak Road, Bahadurgarh  

124507, Jhajjar, Haryana Haryana India 

(72)Name of Inventor : 

   1)Vikas Manchanda 
 

(57) Abstract : 

The present invention relates to a device for reducing the temperature of the air, said device comprising of: ice chamber; back air inlet 

grill; left side air inlet grill; right side air inlet grill; horizontal louver adjust knob; water inlet; top panel; electronic control panel; front 

panel; air outlet grill; water level indicator; water tank; and castor wheels. 

No. of Pages : 14 No. of Claims : 6 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026676 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : COOKTOP WITH BOTTOM SPILL TRAY 
 

  

(51) International classification  

:F24C0015100000, 

F24C0003120000, 

F24C0003080000, 

G05G0001080000, 

F24H0009200000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)HSIL Limited  
      Address of Applicant :Delhi Rohtak Road, Bahadurgarh  

124507, Jhajjar, Haryana Haryana India 

(72)Name of Inventor : 

   1)Vikas Manchanda 
 

(57) Abstract : 

The present invention relates to a cooking unit, said unit comprising of: a pan support (1); a burner (2); a drip tray (3); a glass (4); a 

mixing tube (5); a frame (6); a control panel (7); a control panel sticker (8); a knob (9); a side leg cover (10); pan support grommet 

(15); and gas valve assembly (16). 

No. of Pages : 16 No. of Claims : 5 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811028465 A 

(19) INDIA  
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(57) Abstract : 

The present invention relates to a cooking unit, said unit comprising of: a pan support (1); a cooktop burner (2); a structure or chassis 

(3); a friction hinge (4); a cooktop knob (5); a main gas pipe (6); an aluminium pipe (7); a metal base (8); an aesthetic panel (9).  
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(57) Abstract : 

A method for detecting and modeling objects in space using LIDAR is disclosed. The method includes transmitting a laser beam to 

detect at least one object in space. Further, the method includes detecting one or more data related to at least one object. The detection 

is based upon the principle of reflection of the object in a vacuum. Further, said one or more data related to at least one object obtained 

from the detection unit is processed. Further, one or more information is determined from the processed data related to at least one 

object. The one or more information is mapped corresponding to the related at least one object. The method further comprises 

measuring one or more parameters associated with at least one of the mapped objects and modeling the measurement data related to at 

least one of the mapped objects. 
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   2)Avnish k. Verma 
 

(57) Abstract : 

The present disclosure relates to a Reverse Osmosis based potable water system for water filtration that can provide improved yield of 

potable water thereby reducing the wastage of water. In an embodiment, the improvement in yield is achieved by providing two or 

more FRT units that can be configured in such as a way that wastage retentate from RO Membrane through a drain control valve by 

TDS sensor through electronic controller to get an additional yield of potable water and maintain water wastage. The potable water 

purification system includes means, such as controller for maintaining required drain flow and TDS sensor to sense appropriate TDS 

level of feed water at different stages, so as to get high yield of pure water and increase the water recovery.  
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(57) Abstract : 

The present invention relates a hot air circulating chamber with air-flow control system used in manufacture of thermo-plastic 

products such as monofilament, plastic web strips, narrow film strip, multi-filament. Conventional systems do not allow controlling 

temperature and air-flow in hot air channel/chamber to achieve uniformity. With the increased production speed and stringent product 

requirements, improved air-flow uniformity and temperature precision in the hot air oven is necessary. Invention discloses an 

apparatus (1) provided with air-flow path having provision of number of fans (7), optimisation of heater (6) location and increased 

number of air-flow regulators (8) having control levers (9). Moving web strips (5) enter apparatus into a hot air channel (4) formed 

between upper chamber (2) and lower chamber (3). Entry point of moving strips into the hot air channel (4) is the web-strip inlet (5A). 

After getting heat treated, the moving web strips (5) leave the apparatus through the web strip outlet (5B). 
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(57) Abstract : 

According to the present invention a new concept is involved where a weld-less pan support is employed in the gas cooktop thereby 

enhancing the aesthetic of the gas cooktop. Said cooktop is provided with single piece sheet metal pan supports that are relatively easy 

to clean and are less prone to rust. Due to the absence of the welding process, said product is manufactured in an environment friendly 

manner.  
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(57) Abstract : 

This invention relates to producing bags for packing and storing of goods. More particularly, the invention relates to flat or tubular 

leno weave fabric which is comprised of at least one warp thread (6A) that has one of its strands (6B or 6C) made from bulk yarn as 

weft and/or at least one of its weft threads (5A) is made from bulk yarn, and a bag made from such fabric. The invention addresses the 

problem of harshness of the leno weave fabric made from stiff yarn, particularly on perishable goods and other goods that can get 

damaged by harsh packaging. Woven fabrics typically comprise warp and weft structures that formed using warp and weft threads, 

respectively. Woven slit film tape fabric typically comprises of two sets of threads arranged in warp structure and weft structure. 

Threads are typically made of multiple slit film tapes. The fabric of the invention has some bulk yarn introduced in the weaving 

pattern to make the fabric softer than the conventional fabric. This key aspect of the invention has led to bags that are less harsh on the 

goods, than bags made from conventional leno fabric made from stiff yarn. 
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(57) Abstract : 

The present invention relates to a process and apparatus for making pulp, and paper from agro-waste such as rice straw and other 

lignocellulosic masses in a much greener, economical and scalable manner. The chipped agro-waste is pre-treated in a reactor 

containing chelating agents and then washed before pulping in hydrogen peroxide and alkaline solution. Thus cooked biomass is 

refined in a disc refiner to disintegrate fibres thereafter chemicals are washed out and the pulp is thickened. After the washing, 

bleaching may be done and some other chemicals may be added optionally to enhance the pulp properties like water-proofing, 

brightness etc. Additionally, the pulp can be blended with chemical pulps or pulp from other materials having bigger fibre length to 

get different properties. The pulp is then and there converted into paper sheets or molded onto 3D shape of packaging containers, cups, 

plates etc. using the required machineries. 
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(57) Abstract : 

The invention relates to the field of weaving looms for tubular fabric. In particular, the invention relates to the bobbins that are used to 

wind yarn that is used to make the tubular fabric. The present invention provides durable bobbin tubes of reduced wear, thereby 

addressing the problem of unacceptably high wear of the aluminium tubes that form the core of the bobbins. In order to achieve the 

objective, the invention discloses a composite rigid tube (1B) comprising a rigid core tube (1A), and an end cover (5) having a ring 

(6), characterised in that on the inner surface (2) of said rigid core tube (1A) is provided at least one spoke (4), and that said end cover 

has at least one protrusion (7) protruding axially from said ring (6), wherein said end cover is push fitted onto each end of said rigid 

core tube (1A). 
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(57) Abstract : 

The new formulation is an immunologically active sodium polyacrylate nano particle based polymer gel bound aqueous formulation 

composition comprising at least one nano particle based polymer gel adjuvant with a buffer system and formalized killed whole cell 

antigen of Staphylococcus aureus (NCBI, GenBank Accession no; MH092071) and E. coli (NCBI, GenBank Accession no. 

KY914488), capable of eliciting an immune response in a system. 
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(57) Abstract : 

The present invention generally relates to a food product, particularly instant custard mixture composition. Specifically, the present 

invention provides an instant custard mixture composition comprising of jackfruit seed, corn starch, milk powder and sugar powder or 

icing sugar and process for manufacturing of the instant custard mixture. The instant custard mixture composition comprising of 

jackfruit seed of the present invention is rich in protein, fiber and minerals like calcium, potassium and iron and is useful as food 

supplements for people of different age groups. 
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(57) Abstract : 

The present invention relates to an air purifier with a water filter or a water assisted pre filter or a water curtain. The air passes through 

this filter and all the big size dust and dirt particles are trapped and flows down with water. This is very effective to counter polluting 

agents and traps big size dust & dirt particles which further enhances the life of other filters and reduce the cleaning frequency 

phenomenally. 
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(57) Abstract : 

The present invention relates to a cooker hood with an improved oil collector tray and a method of mounting the tray to the cooker 

hood. The oil collector tray is mounted to the main body of the exhaust hood by magnetic means. This facilitates the removal and 

fixing of the tray frequently by the user to clean accumulated oil and thus requires minimum interaction on the part of the user. 
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(57) Abstract : 

The present invention relates to a synergistic pesticidal composition comprising a methoxyfenozide, emamectin benzoate and a 

fungicide compound selected from the group comprising difenoconazole, tebuconazole, prothioconazole, pyraclostrobin and 

thifluzamide.  
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(57) Abstract : 

The present invention polyherbal compositition of an extract of a blend of plants, wherein the plants are: Ocimum sanctum, Aegle 

marmelos, Emblica officinalis, Terminalia bellirica, Terminalia chebula, Syzgium cumini, Trigonella foenum-graecum, Cinnamomum 

zeylanicum, Momordica charantia, and Curcuma longa. The polyherbal composition exhibits synergism and has a use as an anti-

diabetic, anti-hyperlipidemic, and in treatment of complications related to diabeties. Furthermore, the present also describes a process 

for the preparation of the polyherbal composition. 
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(57) Abstract : 

A system and method for online transactions using cryptographic digital tokens is disclosed. The system includes multiple 

interconnected transaction servers having corresponding digital ledgers. Each interconnected transaction server may include one or 

more computer modules to facilitate establishment of a digital contract, generation of a smart contract and a cryptographic digital 

token corresponding to the digital contract, and storage of the digital contract, the smart contract, and the cryptographic digital token. 

The computer modules may also facilitate execution of the smart contract and transfer of the cryptographic digital token from a buyer 

to a seller. The method includes establishing the digital contract, generating the smart contract and the cryptographic digital coin 

corresponding to the digital contract, and storing the digital contract, the smart contract, and the cryptographic digital coin. The 

method also includes executing the smart contract and transferring the cryptographic digital coin from the buyer to the seller.  
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(57) Abstract : 

The present invention relates to a portable, light weight magnetic flux leakage device (100) shown in figure 1 to detect defects in 

underground pipes. Based on non-destructive testing , the device detects leakage due to cracks, groove corrosion , seam weld defects 

and mechanical damage in in-service underground water pipes without digging the entire laid pipeline. The device provides a cost 

effective solution to detect water leakage and hence conserve water. The device is easy to operate and can be put to use even by 

untrained plumbing professionals. It is easy to fabricate and hence economical to manufacture. 
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(57) Abstract : 

The present invention discloses an integrated precast footpath system 100 made from a plurality of pre-fabricated units. Each unit is 

independently constructed in a factory or workshop, preferably but not limited to, uses steel, alternative Glass fibre reinforced polymer 

rebars for reinforcement (205, 210 and 215), concrete and the combination thereof as required in the design, further recycled 

aggregates and sand can also be used easily for its concreting for constructing lightweight structure. The Integrated precast footpath 

system 100 is a single pre-fabricated unit which is comprised of at least one drainage-maintenance panel 520, a cable-maintenance 

panel 420 and plurality of ducting modules 105, further can be integrated with any component as required in future.  
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(57) Abstract : 

A device for chlorination of water (Figure-1), specifically a PCB controlled device which can be used to regulate the input of chlorine 

to the water through a specially designed chlorine dozing anti-siphon device with customizable, predictable and pre-programmable 

settings and is combination of mechanical and electronic parts such as PCB controller, diaphragm pump, anti-siphon device and an 

elevated chlorine tank to eliminate vacuum formation. Since the equipment has minimal moving parts, the maintenance cost would 

amount to almost nothing, while still keeping with the rigorous health and safety standards such as that of WHO and BIS. The 

advantage of this technology is that the clients can have an accurate and uniform dosing of chlorine. It is useful in industrial as well as 

domestic purpose. 
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   2)Dr. Sunil K. Singh 
 

(57) Abstract : 

The invention relates to smart hybrid electrical/electronic regulator devices that automatically controls the fan speed based on an 

ambient temperature. The smart regulator comprises: one or more temperature sensors to sense a temperature data of an environment; 

one or more capacitors; one or more resistors; a multiple relay switch connected with the one or more capacitors and the one or more 

resistors; a microcontroller arranged to: receive the sensed temperature data from the one or more temperature sensor; and determine 

optimum speed of the fan based on the received temperature data; calculate an optimum level of the energy required by the fan to run 

at the determined optimum speed; activate the multiple relay to provide the optimum level of the energy to the fan. 
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(57) Abstract : 

The present invention relates to integrated oil filter assembly (100) coupled to exit of oil pump and entrance of engine of heavy 

vehicles. The integrated oil filter assembly (100) includes integrated housing (102) including cover plate (114) at top of the integrated 

housing, wherein the cover plate (114) includes plurality of perforations (302), and outlet hole (304) at a centre to release a filtered oil 

to the engine; a cylindrical tube (112) including a plurality of apertures (118), a first filtration chamber (104) including a plurality of 

filter slits (106) vertically arranged and radially coupled to the cylindrical tube (112), a second filtration chamber (108) including a 

plurality of filter sheets (110) horizontally arranged and axially coupled to the cylindrical tube (112); and a releasing valve (116) 

coupled to a downstream of the second filtration chamber (108). 
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(57) Abstract : 

Single Operation Calibration tool for Micropipettes enables user to calibrate the micropipette in a single operation WITHOUT 

disassembling any component of the pipette OR disengaging the digits from the plunger OR matching calibration markers on a pipette 

to volume adjustment charts in a user manual. It eliminates the complexity from various pipette calibration procedures. The 

micropipette according to the present invention comprises a plunger coupled with a calibration nut and a calibration tool mounted for 

manual movement in a housing to and from a stop to aspirate a fluid into and dispense the fluid from a tip extending from the housing. 
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(57) Abstract : 

The present invention proposes a device comprising an adaptable magnetizer capable of performing circumferential crack detection 

through magnetic flux leakage. The adaptable magnetizer is mounted with a plurality of hall-effect sensors (20) and proximity sensors 

(19) located on a plurality of flappers (18) of the adaptable magnetizer. The hall-effect sensors (20) are capable of measuring magnetic 

flux leakage. The plurality of flappers (18) of the adaptable magnetizer may be controlled by a single microcontroller. The data sensed 

by the hall- effect sensors (20) and the proximity sensors (19) may be monitored and stored in storage section of the adaptable 

magnetizer device and the output data may be used for further analysis and detection of leakages either inside or outside of the surface 

of the oil/ gas pipeline. 
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(57) Abstract : 

The present invention relates to automatic space sanitizing apparatus (100) to be provided in a private automobile or in a public 

conveyance, such as a car, bus, train, airplane, elevators or other spaces. More particularly, automatic operated sanitizing apparatus 

(100) for sanitizing the interior surfaces of the passenger vehicles including seats and most of the touch points by performing 

automated spray of disinfectant on these surfaces and irradiation by UV light sources (140). 
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(57) Abstract : 

The present disclosure relates to a hybrid motorbike vehicle. The vehicle comprises an electric drive assembly (100, 300) comprising 

one or more electric motor units (112, 304) operatively connected to hub of at least one wheel selected from front wheel (110) and rear 

wheel (302). The electric drive assembly (100, 300) is configured to function independently and interchangeably with an internal 

combustion (IC) engine to drive the vehicle in an electric mode. The vehicle is provided with one or more switching means configured 

to operatively drive the vehicle on any one mode selected from electric mode and internal combustion (IC) engine mode. 
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(57) Abstract : 

India has more villages and majority of the rural people from our country are engaged with agriculture. Mostly farmers are doing canal 

and drip based irrigation but manually. These manual processes of irrigation offer lot of works, wastage of water and power. In this 

innovative irrigation process, network of sensors sensing the soil moisture and actuate the motor(s) which is connected through drip 

irrigating network. If soil is dry, motor connected with drip irrigation network is switched on, when soil is sufficient wet, motor is 

switched off. Hence, automation is implemented and need not farmers presence in the field. Since, solar power is used; there are no 

issues of power available to motors and automation accessories. 
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(57) Abstract : 

PREPARATION AND PURIFICATION PROCESS FOR SUGAMMADEX SODIUM ABSTRACT The present invention provides 

an industrially viable, cost effective process for manufacturing of sugammadex sodium and intermediate thereof. The present 

invention further provides a purification method of sugammadex sodium and intermediates thereof. Dated this, 27th day of Apr, 2020 

For Mankind Pharma Ltd. Dr. Anil Kumar Chief Scientific Officer  
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(57) Abstract : 

The disclosure relates to system and method for pH meter calibration. Further, calibration involves: receiving a calibration request; 

activating the third valve controllable supplying means to supply the wash solution from the third chamber to the calibration chamber, 

to wash the calibration chamber; triggering the first valve controllable supplying means to supply the first pH solution from the first 

chamber to the calibration chamber; recording a first electric potential value corresponds to the first pH solution; actuating the second 

controllable supplying means to supply the second pH solution from the second chamber to the calibration chamber; recording a 

second electric potential value corresponding to the second pH solution; and matching the first electric potential value and the second 

electric potential value with the pre-stored electric potential values to calculate a calibration factor of the pH meter. 
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(57) Abstract : 

There was a need to provide an air inflow scavenging box for a patient which shall provide the efficient barrier protection, easy to 

manufacture and would be available to the consumers at economical price. Current inventionÊs an air inflow scavenging box (500) 

for a patient comprises a hollow metallic frame (100) - accommodating the patientÊs body partially or fully inside it, - mounted 

thereon or sheltered with a micro-organisms non-permeable material to create enclosure of patient body within said frame (100) but 

leaving open one or more hole(s) (1A) for air entrance in said enclosure, - having one or more inlet puncture(s) (10A) at its surface(s) 

in proximity with patientÊs body and one or more outlet puncture(s) (10B) at its surface(s) away from patientÊs body creating an air 

passage channel within said frame. It is an elegant device protecting health workers from aerosols, simple, user friendly, economic and 

ergonomic device. 

No. of Pages : 20 No. of Claims : 11 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30049 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011018852 A 

(19) INDIA  

(22) Date of filing of Application :03/05/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : CAN-DEVICE: AUTOMATIC COUNT THE NUMBER OF CAR RUNNING ON ROAD (REAL TIME, 

LOCATION, RUNNING SPEED ETC.) USING MACHINE LEARNING 
 

  

(51) International classification  

:G01S0017930000, 

B60W0030000000, 

G05D0001020000, 
G01S0007481000, 

B60W0010200000 
(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
        Filing Date 

:NA 
:NA 

 

  

(71)Name of Applicant :  

   1)Dr. NRIPENDRA NARAYAN DAS (ASSOCIATE PROFESSOR) 
      Address of Applicant :DEPARTMENT OF INFORMATION TECHNOLOGY 

MANIPAL UNIVERSITY JAIPUR. JAIPUR-AJMER EXPRESS HIGHWAY, 

DEHMI KALAN, NEAR GVK TOLL PLAZA, JAIPUR, RAJASTHAN 303007, 
INDIA. E-Mail: nripendranarayan.das@jaipur.manipal.edu E-Mail: 

nripendradas@gmail.com Rajasthan India 

   2)DR. ASHOK KUMAR (ASSOCIATE PROFESSOR, CCSIT ) 

   3)JYOTI RANJAN LABH (ASSISTANT PROFESSOR)  

   4)MR. SANTOSH GOPAL NAGPURE (ASSISTANT PROFESSOR) 
   5)DR. RAJINDER SINGH SODHI (ASSOCIATE PROFESSOR) 

   6)DR. POORNA SHANKAR (PROFESSOR, VICE PRINCIPAL)  
(72)Name of Inventor : 

   1)Dr. NRIPENDRA NARAYAN DAS (ASSOCIATE PROFESSOR) 

   2)DR. ASHOK KUMAR (ASSOCIATE PROFESSOR, CCSIT ) 

   3)JYOTI RANJAN LABH (ASSISTANT PROFESSOR)  
   4)MR. SANTOSH GOPAL NAGPURE (ASSISTANT PROFESSOR) 

   5)DR. RAJINDER SINGH SODHI (ASSOCIATE PROFESSOR) 

   6)DR. POORNA SHANKAR (PROFESSOR, VICE PRINCIPAL)  
 

(57) Abstract : 

CAN-Device as automobile manufacturers seek to implement more advanced driving automation, such as autonomous driving features, GPS-based location systems 

may be able to provide sufficiently accurate car localization, and they allow for real-time sensing of a car's local environment. The Invention a Methods and apparatus 
for real time machine vision and point-cloud data analysis are provided, for remote sensing and car control. Point cloud data can be analyzed via scalable, centralized, 

cloud computing systems for extraction of asset information and generation of semantic maps. Machine learning components can optimize data analysis mechanisms to 

improve asset and feature extraction from sensor data. Optimized data analysis mechanisms can be downloaded to cars for use in on-board systems analyzing car sensor 
data. Semantic map data can be used locally in cars, along with on board sensors, to derive precise car localization and provide input to car to control systems. The local 

environmental sensors generate data describing a surrounding environment, such as point-cloud data generated by a LiDAR, navigation Technology sensor. Collected 

data can be processed locally, on board the car, or uploaded to a remote data system for storage, processing and analysis. Analysis mechanisms (on-board and/or 
implemented in remote data systems) can operate on the collected data to extract information from the sensor data, such as the identification and position of objects in 

the local environment. The systems and technology are described for localization and/or control of a car, such as a car. Local environment sensors, which may include a 

machine vision system such as LiDAR, navigation Technology, can be mounted on a car. A GPS receiver may also be included to provide a first geographical position 
of the car. A remote database and processor stores and processes data collected from multiple sources, and an on-board car processor downloads data relevant for 

operation, safety, and/or control of the moving car. also A navigation and control system including a sensor configured to locate objects in a predetermined field of view 

from a vehicle. The sensor has an emitter configured to repeatedly scan a beam into a two-dimensional sector of a plane defined with respect to a first predetermined 
axis of the vehicle, and a detector configured to detect a reflection of the emitted beam from one of the objects. The sensor includes a panning mechanism configured to 

pan the plane in which the beam is scanned about a second predetermined axis to produce a three dimensional field of view. The navigation and control system includes 

a processor configured to determine the existence and location of the objects in the three dimensional field of view based on a position of the vehicle and a time 
between an emittance of the beam and a reception of the reflection of the emitted beam from one of the objects. .  
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(57) Abstract : 

The contraceptive or condom which can indicate the health of woman vagina by color change. The condom can be worn by men and 

during sex if they see color change due to pH/antibodies (related/due to HIV) this can be related to bacterial vaginitis/hiv infection. In 

no way it can be treated as the confirmed indicator of any infection/disease. The condom can also detect wounds on the sexual part of 

man. Also it can detect microholes created during sexual meeting. The invented Mobile app and device to detect, check microholes, 

infections and other required as per user is provided in new condoms tips.  
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(57) Abstract : 

The present invention provides dietary food supplements and nutritional supplements containing essential amino acids and fatty acids. 

Furthermore, the present dietary food supplements and nutritional supplements are formulated to supplement and help to build and 

maintain bodyÊs general health and boost immunity of body of everyone at every stage of life. 
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(57) Abstract : 

In India, massive number of diesel-powered four-wheelers and their population is growing at a rate of about 20% per annum. Besides 

being a major hazard to peopleÊs health, these machines are burning huge amounts of petrol and diesel for which the country has to 

pay extremely on foreign exchange. An improved, indigenously designed and developed fully retrofitting electric kit with solar cum 

grid charging unit for TATA ACE 4 wheeled diesel powered cargo carrier can provide a non-polluting and silent cargo commuting 

transport system for urban and rural areas of India. It can also provide large-scale employment to millions of urban and in particular 

rural poor. Inexpensive retrofitted-electric powered indigenously designed and developed electric TATA-ACE for cargo carrying 

applications which is effectively used by all the users those who is transporting 750 kg of loads in short range [less than or equal to 

150kms per day] on daily basis. 
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(57) Abstract : 

In India, 10 million trucks are transporting cargo across the country and most of them are non-air conditioned. Recently, Ministry of 

Road Transport and Highways, Govt. of India says that all commercial trucks should incorporate air conditioning unit for the 

driverÊs cabin. Providing such facilities will reduce the driverÊs discomfort and depression, results road accidents will diminish. 

Very few trucks are equipped with internal combustion engine coupled air condition unit, which consumes more diesel and reduce the 

engine pulling performance and reliability. Initial investment for conventional air-conditioning unit is expensive, its operational cum 

maintenance cost is too high, more carbon emission and no environmental friendly. An improved, indigenously designed and 

developed fully integrated standalone unit inclusive of various branded components like solar modules, solar array junction box, solar 

battery, solar off-gird inverter, commercial low tonnage window or split inverter technology air conditioning unit. Small electro 

mechanical interface units with a DC switch in drivers control panel to charge solar battery from alternator in case of winter season.  
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(57) Abstract : 

A method and a system for controlled usage of a laboratory glassware 123 comprises defining the usage control of the laboratory 

glassware 123, at a remote server 130, by receiving a first information from a computing device 120, and thereby generating a virtual 

stamp associated with the laboratory glassware 123. The first information is received over a communication link 160 from the 

computing device 120 by scanning a QR code associated with the glassware 123 using a scanning module 210 of the computing 

device 120. The remote server 130 allows an authorized user to define the usage control information in the virtual stamp for the 

controlled usage of the glassware 123. 
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(57) Abstract : 

The present invention discloses a system and method for shifting or transferring the bedridden patients from bed to stretcher and vice 

versa without lifting them physically. Particularly, the present invention discloses a detachable sleeping pad (10) inserted with the 

mattress (8) which can laterally slide over the bed and stretcher having an array of sliding rollers (3) fitted on its top frame (1, 12) in 

longitudinal direction. Further, the system also has a locking mechanism to fix the bed and stretcher so that they do not separates while 

transferring the patient safely. 
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(57) Abstract : 

The present subject matter relates to respiratory face mask (100) for healthcare professionals, comprising a mask body (101) including 

an face chamber (102), and an opening (103) which is formed at a top portion of the mask body (101); a PVC pipe (104) having two 

ends (104a, 104b) which are disposed with elbow joints; two HEPA filters (105, 106) which are fitted with two ends (104a, 104b) of 

the PVC pipe (104), respectively; and an adapter (107) directly disposed between the HEPA filters (105, 106). Additionally, the 

adapter (107) is directly inserted into the mask body (101) for the purpose of supplementing and enhancing the filtering the breathing-

air. These filters enhance the protection against airborne microbes to help to reduce the transfer of viruses and bacteria. 
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(57) Abstract : 

The present invention relates to a smart check-in system(100) and method for disinfecting hands & belongings and predicting viral 

infections. The present invention includes a self-check kiosk(102) and a disinfectant UV-C chamber(126). The self-check kiosk(102) 

includes a kiosk lower part(104), a display unit(116), a camera(118), a temperature sensor(120). A sanitizer dispenser(106), an 

oximeter sensor(108) are installed inside the kiosk lower part(104). The temperature sensor(120) measures the body temperature of the 

user. The oximeter sensor(108) to measure blood oxygen, and heart rate. In case of the abnormal value of the body temperature, blood 

oxygen, and heart rate, and the user is instructed for further investigation. Else the user is instructed to place items inside a disinfectant 

UV-C chamber(126) for the disinfection process and instructed to sanitize hands from a sanitizer dispenser(106). A plurality of UV-C 

light lamps(130) that are installed inside the disinfectant UV-C chamber(126) disinfects items. 
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(57) Abstract : 

Disclosed is a contactless doorbell apparatus (102) that includes a doorbell housing (502), an ultrasonic sensor (102), a human 

detection sensor (212), a wave detection sensor (204), a switch (206), a controller (302), and a light indicator (208). The ultrasonic 

sensor (202) detects an indication suggestive of a hand of a visitor within a predefined distance towards the doorbell housing (502). 

The human detection sensor (212) detects the hand of the visitor on receiving the indication from the ultrasonic sensor (202). The 

wave detection sensor (204) detects a wave gesture from the hand of the visitor. The switch (206) generates a chime signal for a 

predefined time duration on the detection of the wave gesture from the wave detection sensor (204). The controller (302) executes 

instructions related to the detection of the hand of the visitor within the predefined distance and generates the chime signal for the 

predefined time duration. The light indicator (208) indicates colors corresponding to a plurality of states. 

No. of Pages : 28 No. of Claims : 10 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30059 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011024533 A 

(19) INDIA  

(22) Date of filing of Application :11/06/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : AUTONOMOUS APPARATUS TO OPERATE ELEVATOR 
 

  

(51) International classification  
:G10L 

15/22 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)University of Petroleum and Energy Studies 
      Address of Applicant :Energy Acres, Bidholi, Premnagar, 

Dehradun, Uttarakhand, India-248007 Uttarakhand India 

(72)Name of Inventor : 

   1)DR. DEEPAK KUMAR  

   2)DR. AJAY KUMAR  

   3)AAYUSH VATS  

   4)ANKUR KOHLI  

   5)JASJIT SINGH  
 

(57) Abstract : 

Disclosed is an autonomous apparatus (102) to operate an elevator (104)that includes a microphone (202), a command recognition 

unit(204), a computational control unit(206), an audio unit(208), a visual unit(210), and actuation units (212 and 110). The 

microphone (202) receives a voice command from a user. The command recognition unit (204) recognizes the voice command of the 

user. The computational control unit (206) processes the voice command of the user using an inbuilt register of the command 

recognition unit (204). The audio unit (208) outputs a confirmation speech message in response to the voice command recognized by 

the command recognition unit (204). The computational control unit (206) initiates a command signal pertaining to a button pressing 

mechanism. The visual unit (210) performs a visual search on a control panel of the elevator (104) based on the command signal 

received from the computational control unit (206). The actuation units (212 and 110) press a button on the elevator control panel 

based on the button pressing mechanism. 
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(57) Abstract : 

There has been shortage of personal protective equipment (PPE) due to very high demand everywhere during this Pandemic COVID-

19. The face shield is PPE important equipment for limiting the spread of droplets. Present invention is for making origami based 

reusable and foldable face shield. The Face shield includes a transparent plastic sheet cut out having slits. Face shield is folded from a 

single sheet in the form of a cut out. Origami structure is stiff that avoids the contact of transparent shield on forehead. The curved 

origami structure rests on the top of head unlike others on forehead. The face shield is washable for reusable. Storage of face shield is 

very easy even in very bulk quantity because it remains in the form of flat sheet initially and in cylindrical folded shape for keeping in 

cylindrical packing box for reuse and for travelling. 
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(57) Abstract : 

The present invention discloses a method and portable apparatus 100 for generating seismic vibrations and foreshocks. The portable 

apparatus 100 comprises a processing unit 118/ microprocessor/ microcontroller (uP/uC) based seismic vibration generation system, 

comprising a stepper motor 108, coupled to the rotor of a synchro 110, with a rotating magnetic field designed to generate seismic 

vibrations and foreshocks. The apparatus 100 is configured to generate the seismic vibrations in the rotor of synchro 110 according to 

a reference earthquake. This in turn varies the frequency of the rotor voltage which is directly proportional to the instantaneous 

velocities of generated vibrations. Consequently, the patterns of velocity and acceleration waveforms of seismic vibration are obtained 

at normal scale, enlarge scale, and magnified scale, respectively. These resultant patterns are having a resemblance with the pattern of 

velocity and acceleration waveforms of reference earthquakes. 
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(57) Abstract : 

ITCP- Wireless Sensor Network• is a modern era, advanced wireless defined Sensor Networks have emerged as the latest area of 

research in the wide zone of (wireless) computer networking. The invention enthusiasm in WSNs has been boosted by the 

exceptionally advances taken place recently in the micro-electro-mechanical systems (MEMS) and the wireless communications 

technology, which helped in producing low-cost, small-sized sensors with wireless networking capabilities. We can develop WSNs to 

be ubiquitous with broad deployment both in the commercial as well as military sectors. Distributed aggregation applications. The 

Wireless Body, another defined location Sensor Network (WBSN) characterizes an independent system that is used for the purpose of 

monitoring the daily routine activities and their notification. It comprises of intelligent smart sensor nodes which do not have any kind 

of adverse effect on the daily routine activities. In this invention, a wireless body area network routing protocol is designed where the 

distance of the sink from various nodes and residual energy of the nodes decides the forwarding nodes to maximize the throughput. 

This invention all the sensors on the body will transfer data to the sink node and the sink node will transmit data to the base station or 

to the server. The simulation results will be evaluated in terms of remaining energy, throughput, and the number of dead nodes. The 

Technology is disclosed comprising coupling one or more subscriber customer premise equipment (CPE) stations with a base station 

over a shared wireless bandwidth using a packet-centric protocol and allocating the wireless bandwidth and system resources based on 

contents of packets to be communicated over the wireless bandwidth.  1. Development of distributed middleware architectures for 

WSNs 2. Power aware / energy efficient routing for WSNs  3. Design of cross-layer algorithms for improved power efficiency. 
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(57) Abstract : 

The invention relates to a mixed municipal waste segregation system. The invention provides an apparatus for single chamber 

municipal solid waste segregator, shredded mixed waste is fed into water and due to density/ specific gravity difference waste like 

plastic bottles, polythene bag floats on water surface and then segregated into different chamber. The remaining waste is agitated with 

the help of an electric powered agitator. The agitation causes bio degradable waste to form a pulp with water and high density/specific 

gravity non degradable waste like inert, glass, metals sink at the bottom of the chamber. Pulp of degradable waste is collected out from 

the chamber and sunken sediment waste is collected from the outlet of the bottom of the chamber. The proposed solution is able to 

segregate the mixed municipal waste even if it is in wet form also. The setup is compact and works within a single chamber. 

No. of Pages : 19 No. of Claims : 6 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30064 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011025286 A 

(19) INDIA  

(22) Date of filing of Application :16/06/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : SYSTEM AND METHOD FOR PREDICTING EPILEPTIC SEIZURES IN REAL TIME 
 

  

(51) International classification  
:H04L 

12/853 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)BHATTACHERJEE INDRANI  
      Address of Applicant :Flat No. 292, Adarsh Apartments, 

Pocket-16, Sector-3, Dwarka, Delhi-110078, India Delhi India 

(72)Name of Inventor :  

   1)BHATTACHERJEE, INDRANI  
 

(57) Abstract : 

The present invention relates to a system (100) and method for predicting the epileptic seizures in real time. The system (100) includes 

a plurality of electrodes (102) configured to be electrically connected to a patients head to measure Electroencephalogram signal and a 

pulse sensor (104) configured to be electrically connected to a patients finger to measure heart rate, a signal processing unit (106) 

electrically connected to the plurality of electrodes (102), a microcontroller unit (108) in connection with the signal processing unit 

(106) and the pulse sensor (104) that sends an electrical signal to a sound buzzer (114) and a communication unit (116) when the 

Electroencephalogram signal and heart rate crosses the predefined value, and a display unit (110) to display the patients data via a 

numeric value and graphical representation. 
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(57) Abstract : 

A method for managing social distancing is provided. The method includes the steps of: initiating a social distancing mode in at least 

one first smart device wearable a first user; triggering detection of proximity sensors in said smart device on initiation of smart 

distancing mode; detecting presence of one or more second user within a predefined proximal distance from the said first smart device 

based on readings from proximity sensor; and alerting the first user on detecting presence of one or more second wearable smart 

devices within a predefined proximal distance from the said first smart device based on readings from proximity sensor, wherein the 

first smart device provides distance between the first user and second user and also provides advice to maintain social distance from 

the second user. 
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(57) Abstract : 

The disclosure relates to method of detection of diabetic foot ulcer. The method comprising: receiving the detected pressure data, the 

determined temperature data and the measured cardiac parameters data the from the portable computing device, through a second 

communication network; generating one or more patterns based on received: the detected pressure data, the determined temperature 

data and the measured cardiac parameters data; matching the determined one or more patterns with the stored patterns from the 

database to identify one or more DFU related disease conditions based on the matched patterns; and transmitting the identified one or 

more disease information. 
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(57) Abstract : 

Total number of accidents due to drowsiness of cab drivers are around 46,000 in which about 300 incidents led to the death of the 

rider. It is crucial to be alert of such happening in order to prevent the possible danger by alerting the driver of their state and taking 

emergency measures automatically in real time to ensure safety of all the passengers in the vehicle. This requires a system that can 

continuously monitor the driverÊs facial expressions and detects their facial landmarks to extract their state of expressions to find out 

if theyÊre sleepy or have extreme changes in their emotions such as anger. As soon as the system detects such changes it will take 

control of the vehicle and immediately slows down the vehicle and also alerts the driver by sounding an alarm to make them aware of 

the condition theyÊre in. The system will be embedded with the vehicleÊs electronics so that it can also track the statistics of the 

vehicle to ensure more accurate results. The system is also enabled with Global System for Mobile Communication to also send a 

report to the corresponding company of which the cab is of. The system will be mainly used in cab services to ensure both the 

prevention of the accidents and the safety of passenger as well as driver. The system also enables the companies to track their 

driversÊ status to and are also provided with a real time report of the driver for them to take immediate action for any mishappening 

or any other issues. Thus, ensuring a very fast response and accurate performance. 
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(57) Abstract : 

UV-C-Light Cleaner is an ultraviolet (UV) light disinfection method and apparatus is provided that disinfects produce products such 

as vegetable, fruit, juice, groceries, kitchen items by direct exposure to ultraviolet light. The disinfecting UV-C light eliminates 

pathogens, such as molds and bacteria from the surfaces that it illuminates. The vegetable, fruit, juice, groceries, kitchen items is 

disinfected over its entire surface. The produce product can be rotated on a conveyor, to illuminate all of the exterior surface of the 

produce product with a disinfecting UV-C source and The UV-C source also rotated according defined location. To better respond to 

produce products of varying height and size, the UV-C LED disinfection apparatus can include an automatic actuator. The Invention 

maintains the UV-C light source at a pre selected level of separation between the produce product and the UV-C light source. The 

Invention is responsive to a height sensor, other sensor that detects the top height of the produce product and UV-C LED also fix, 

move according to sensor instruction. 
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(57) Abstract : 

The present invention relates to inhalable microparticles for systemic delivery. Specifically, the present invention relates to a 

formulation comprising inhalable microparticles of Hydroxychloroquine and surfactant. The present invention further relates to a 

process for preparing the formulation comprising inhalable microparticles of Hydroxychloroquine and surfactant based on quasi-

emulsification solvent evaporation technique followed by freeze drying. The present invention also provides a method for the 

management of Acute Respiratory Syndrome associated with COVID and viral morbidities comprising administering 

pharmaceutically effective amount of inhalable microparticles. 
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(57) Abstract : 

This invention relates to Versatile e-board aims to solve a set of problems which are taken for discussion one by one in the proceeding 

paragraphs. In India, majority of Indian middle class populations are living in small flats and homes this is mostly because of their 

economy scale as well as the lack of space availability for living. Moreover, high population density leads many other problems such 

as high gap between rich and poor, not proper comfort due to Ergonomics. These are common problem in now days. Space saving 

workable arrangements is one of the options to solve these problems. In this research design, the proposers introduce the innovation 

designs for space saving work-station arrangements developments with easily available less costly materials. Traditional jobs 

involving only one primary, forwards oriented task are giving way to new approaches to work and a wide variety of task postures and 

positions. This design will help people to have a multipurpose space saving seating arrangements in different places. 
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(57) Abstract : 

Discloses herein a Hybrid Decision Support System for Heart Disease Prediction comprises Naive Bayes, Support Vector Machine, 

Logistic Regression, Random Forest and Adaboost which are used to diagnose heart disease in patients. Non detection of heart disease 

at early stage can become the cause of death. In developing countries, where heart specialist doctors are not available in remote, semi-

urban and rural areas, there is need of decision support system which can help people in absence of doctor to diagnose heart disease at 

early stage. Inventors have used Multivariate Imputation by Chained Equations algorithm to handle the missing value, and hybridized 

Genetic and Recursive Feature Elimination algorithm for selection of suitable features from dataset. Further for pre-processing of data, 

SMOTE(Synthetic Minority Oversampling Technique) and standard scalar methods are used. In the last step of development of 

system, inventors have used naive bayes, support vector machine, random forest ,logistic regression and adaboost classifiers. It was 

tested on Cleveland heart disease dataset available in UCI (University of California, Irvine) machine learning repository. System has 

given the highest accuracy of 86.6% with random forest . Accuracy given by proposed system is superior to existing systems in the 

literature. Present invention can be used for early detection of heart disease and can reduce mortality rate. 
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(57) Abstract : 

The present invention relates to alarming posture vest and a method for improving body posture. Wrong body posture has various 

harmful effect on humanÊs health. Improper sitting posture results in various work-related musculoskeletal disorders such as neck 

pain, shoulder girdle pain, headaches, and even lower back pain. Even the poor posture looks unpleasant to eyes with the person 

having rounded shoulders with hunched back, short neck and forward head posture.. Existing posture correcting devices comprising of 

elastic shoulder strap and waist strap can result in excessive pulling of the strap for correcting posture but causes discomfort to the 

users. A need therefore exist for smarter vest which address the problem of Experienced by the users In the present invention a vest 

has been fabricated which provides a warning In an abnormal sitting posture. In the present invention a device is attached to the vest 

which provides a warning in case of poor posture. The device works on the principle of bending. The device consist of flex sensor and 

resistor controlled by microcontroller. 
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(57) Abstract : 

The integration of indigenously produced facial recognition system with body temperature detection and sanitization mechanism to 

create a non-contact wholesome device for access control, attendance keeping and sanitization. This innovation is relevant in the 

present times and will be useful in the future as organizations and public has become more aware of their health and hygiene. 
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(57) Abstract : 

Coronavirus Protected Intelligent Room• is a sterilization room system consisting of a sensing direct system. The UV emitting lamps 

or devices. The sensing system comprises the remote UV sensor and door sensor. The intelligent door sensor comprises a safety shut 

off door detector and may contain an emergency and defined user stop detector to protect people from being exposed to UV energy. 

The invented system remote control for disinfect room with starting, stopping and setting system parameters which include but are not 

limited to treatment time, dosage, room size, room number. The devices and uses of said devices for transmitting UV light over a 

broad area and for a long distance to inactivate microbes and non-microbial sources. The invention is activated by a user interrupt, 

variable, logic process that controls activation of the device, such that activation is automatic an absence of an action or activity within 

an effective range of the device. The invented device comprises at least one ultraviolet light emitting source emitting ultraviolet light 

in a range from about 11 to 421 nanometers and a lens formed of an ultraviolet light transmissive used material. The ultraviolet light 

emitting source. The lens may be formed into a complex functional or ornamental shape and does not filter or refract significantly the 

ultraviolet light emitted from the ultraviolet light emitting source. 
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(57) Abstract : 

A system and a method for determining the profile of soil in the geographical region are provided. The system includes a housing 

comprising a first compartment and a second compartment, wherein said first compartment includes a transparent glass portion and a 

display unit, wherein said transparent glass portion assists in making readings corresponding to profile of the soil in the geographical 

region visible to a user; a sensing unit disposed within the transparent glass portion of the first compartment for determining profile of 

the soil in the geographical region; at least two electrodes electro-mechanically coupled with the sensing unit, wherein each electrode 

of the at least two retractable electrodes is coupled to a common guide which automatically expands from the sensing unit, facilitates 

insertion of the at least two electrodes within the holes in the soil surface for measuring voltage difference between two contacting 

area of the soil and retraction of the at least two electrodes within the sensing unit upon measuring the voltage difference; and a 

second shaft passing through the second opening; an analog to digital converter configured to convert an analog signal received from 

the at least two electrodes into a digital signal; a communication module for transmitting information including the co-ordinates of the 

testing area. 
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(57) Abstract : 

The present invention relates to a light emitting diode (LED) device (100, 200) comprising a fixture body (102) having receptacle with 

a base (104), the base (104) comprising at least two key holes (110-1, 110-2) formed at diametrically opposite ends of the base (104) 

for receiving heads of screws fixedly mounted on a surface of a mounting structure; and at least three alignment holes (112-1, 112-2, 

112-3) formed at even distance from each other around the boundary of the base (104) for receiving corresponding at least three 

alignment legs (114-1, 114-2, 114-3) of a diffuser (114) to releasable mount the diffuser (114) on the fixture body (102). 
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(57) Abstract : 

IPP- Sentiment Analysis• is provided a computer-implemented method/ Technology of improving performing sentiment analysis. An 

exemplary method/Technology comprises performing a first sentiment analysis on microblogging under short sentences data based on 

a method using an opinion lexicon. The method/ Technology also includes training a classifier (python Programming) using training 

data from the first sentiment analysis. The method/ Technology includes identifying a new opinion term in the microblogging under 

short sentences data by performing a statistical test. The method also includes identifying new microblogging under short sentences 

data based on the new opinion term. The invention second sentiment analysis on the advanced microblogging data using the classifier 

(semantic class to which a word belongs). Also, I can understand sentiment analysis is a computational study that explains peopleÊs 

opinions, attitudes, emotions, and sentiment. Sentiment analysis has been very popular for the last 14-years, but it is still approached 

by most researchers and companies as a polarity detection problem. Sometimes, if we analyze a given document or sentence or unit of 

text, this result may be depicting Multipolarity and hence the net result may be misleading similar to the result of average that does not 

give information of all its constituent members and their variation. Some sentiment analysis challenges are like Sarcasm detection, 

Negation detection, word ambiguity, and Multipolarity also. This review paper explores the sentiment analysis challenge of 

Multipolarity for improvement of the sentiment analysis. 
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(57) Abstract : 

The present invention relates to a secure multimodal biometric system for authentication of individuals, and a method thereof. The 

secure multimodal biometric system (100) comprises a trait acquisition unit (102) to acquire one or more traits of a user based on an 

input of the user, a feature extraction unit (104) to extract one or more unique features from a first trait of the one or more traits 

acquired by the trait acquisition unit (102), a trait matching unit (106) for matching the one or more extracted unique features with a 

set of biometric templates stored on a biometric template storage unit (110), and a controller unit (108) to determine variation in the 

extracted unique features of the first trait, wherein the controller unit (108) updates the set of biometric templates stored on the 

biometric template storage unit (110) based on the determined variation in the extracted unique features of the first trait. 
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(57) Abstract : 

A multigrain gluten-free flour composition for gluten sensitive end consumers includes 60% weight/weight rice, 16.50% 

weight/weight split Bengal gram, 9% weight/weight chickpea, 5% weight/weight sorghum, 4% weight/weight tapioca, 4% 

weight/weight amaranthus, 1% weight/weight finger millet and 1% weight/weight cluster beans of the total multigrain gluten-free 

flour composition. 
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(57) Abstract : 

The invention discloses a device for enhancing capabilities of a visually impaired person comprising a plastic casing handle (1), at 

least two laser sensors embedded inside the plastic casing handle (1) configured to provide side clearance from obstacles, at least one 

ultrasonic sensor (3) placed on a rotating drum (4) and a rotation fixer (2) embedded inside the plastic casing handle (1) in front to 

provide front clearance from obstacles, a power source configured to supply power to the device; a speaker installed inside the plastic 

casing handle (1) configured to provide sound output; an arrangement (5) for installing cane on the device wherein the device emits 

vibration and sound of specific frequency and intermittency for auditory perception of the obstacle and the rotating drum (4) and the 

rotation fixer (2) allows the ultrasonic sensor (3) to change the orientation without affecting holding position of the plastic casing 

handle (1). 
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(57) Abstract : 

The invention provides a cost-effective and environment-friendly approach for the preparation of activated carbon from waste human 

hair using a modified synthesis route. The study further extends towards the utilization of activated carbon as electrode material for 

supercapacitor. The choice of waste human hair not only acts as a carbon source but provides in-situ biological morphology. Also, the 

inorganic elements present in Keratin compounds get ingrained to the carbon skeleton during a modified synthesis route. This lead to 

the formation of highly porous and heteroatom doped activated carbon nanosheets structure. The as-prepared activated carbon is used 

as an electrode material, and aqueous electrolytes (1 M H2SO4 and 6 M KOH) are used for the assembled symmetric supercapacitor. 
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(57) Abstract : 

The present invention provides portable liquid dispenser, suited for dispensing a sanitizing liquid, wherein the dispenser on at least a 

front or back surface has at least a silicone patch affixed in an airtight manner, wherein the silicone patch 

comprises one or more suction caps to reversibly fix  the dispenser to any 

surface, such as back of a phone, window, or wall for ease in portability and access. 
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(57) Abstract : 

The present disclosure relates to a method for analysing a sample by colorimeter, the method comprising: placing sample in sample 

holder; providing sample characteristic through a touch panel; identifying appropriate filter element; activating actuation means to 

align the appropriate filter element in between the sample and a light source; activating light source; analysing the sample based on the 

detected transmissive light; and generating analysis report of the sample. 
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(57) Abstract : 

The present invention relates to an electric cold flask capable of providing cold liquid continuously. More particularly, the present 

invention relates to a cold flask comprising of inner and outer flask layer with a closed evacuated space in between.  
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(57) Abstract : 

In hospital patient are admitted for the treatments, who are suffering from various types of diseases. It becomes very difficult for the 

attendant to reducing the physical contact in this scenario. Specially when the patents are suffering from community spreading 

diseases. To solve the problem we have proposed a device who will give notification to the attendant that what service the patent want. 

It will reduce the physical contact by approximately 50%. This device has two sections one is master which will be available with the 

attendant and other is slave device which will be installed at each patient bed. If any patient need anything then he/she will press the 

button on his/her device and attendant will immediately come to know the requirement coming from the particular patient. Attendant 

can also provide acknowledge message to the patient as well. The complete information can be saved on the data base for further 

diagnosis. 
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(57) Abstract : 

The present subject matter relates to a serum glucose measuring device and method thereof. The invention includes placement of three 

channels on human body part. Each channel is embedded with infra-red (IR) emitters and IR detectors of specific wavelengths for 

optical detection. The optical response is detected in voltage form by the IR-detectors is converted into decimal form by an alternate-

to-digital signal converter. The components are connected with a processing circuitry and a microcontroller controls the processing of 

the device. The present invention also includes, a machine learning method for calibration and continuous monitoring, prediction of 

serum glucose levels using deep neural networks.   
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(57) Abstract : 

The present disclosure relates to power distribution among devices, based on priority. The method for managing power distribution 

includes: determining present battery level of an energy storage device; determining present stored energy level of the energy storage 

device, switching off one or more devices with low priority, if the determined battery level is less than a first threshold; determining 

present battery level of the energy storage device, to switch off one or more devices with medium priority, if the determined stored 

energy level is less than a second threshold; and determining present battery level of the energy storage device, to switch off one or 

more devices with high priority, if the determined stored energy level is less than 1%. 
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(57) Abstract : 

Herbal formulation of cow dung ash modified powder use as antibacterial, antifungal and oxygen scarcity environment and their 

process off The normal talcum powder available in market have the cancer causing talc so to make sure avoiding use of such cancer-

causing elements, use of natural products could be encouraged that could meet our daily requirements. We have prepared a herbal 

powder which is talc free. We were used the cow dung ash on the place of talc. Cow dung ash prepared by burning the cow dung cake. 

Majistha combats dry skin, itchiness, inflammation and rashes. It lightens marks and scars. Calendula has antifungal, anti-

inflammatory and antibacterial properties that might make it useful in healing wounds, soothing eczema, relieving diaper fash and 

have also.used as an antiseptic. Peppermint oil naturally cleanses the skin alongwith antiseptic and antibacterial properties. Due to its 

antimicrobial properties, peppermint oil may help reduce levels of acne causing bacteria on the skin to help treat pimples. By different 

formulation three variety of herbal powder were prepared for baby, adult and for to be use as antiseptic powder. 
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(57) Abstract : 

Concept of early and specific diagnosis of Paratuberculosis (Johnes disease) in domestic livestock has been recognized as major step 

to limit the spread of disease andbetter management and control of disease in the country. Paratuberculosis (ParaTB). in animals, is 

primary responsible for chronic, progressive and degenerative enteritis caused by Mycobacterium avium subspecies paratuberculosis 

(MAP) and is unresponsiveness to antibiotic therapy leading to progressive wasting, emaciation and death. MAP bacilli has widest 

host range and infect domestic to wild ruminants. including primates and human beings leading to huge economic losses in view of the 

reduced productivity. Control and eradication of ParaTB is difficult due to its insidious nature, long incubation and variable sensitivity 

and specificity of diagnostic tests. Till date diagnosis is still a challenge due to chronic nature and the occurrence, of four stages of 

disease ranging from silent to advance stage and uncertain diagnosis by using imported commercial ELISA kits containing antigen(s) 

of ndn-indigenous or foreign strains of MAP. Present invention focuses on the early naturally secreted immunogenic proteins derived 

from novel native and fully characterized indigenous MAP strains i.el 6S 5\ Indian Bison Type as potential biomarker for the early and 

differential diagnosis of paratuberculosis infection in domestic livestock using indirect IgG ELISA plateform. 
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(57) Abstract : 

The present invention is related to a machine learning based system for monitoring bacteria & foreign matters level in liquid. The 

objective of the present invention is to solve the problems in the prior art related to adequacies in technologies in monitoring and 

detecting the impurities, bacteria & foreign matters in the water. The system comprises an optical module, an image receiving module 

& a center computing unit. 
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(57) Abstract : 

The invention provided a compact and wide range frequency reconfigurable patch antenna operating over five frequencies. The 

invention comprises a radiation patch; microstrip feed line, dielectric substrate, and a ground plane. Radiation unit or patch and the 

feed line are positioned on the upper side of the substrate and ground plane is arranged on the lower side of the substrate. The overall 

dimension of the substrate is 25ð25mm². Radiation unit comprises a stepped and slotted rectangular patch and three parasitic strips. 

Out of three parasitic strips two are positioned around the patch and one is on upper side which is also takes part in reconfiguration. 

Ground plane is defected with two ring slots and a U-slot. Operating frequencies switched from one to another by turning ON/OFF the 

PIN diodes. For this purpose, three PIN diodes are used as the switches. PIN diodes alter the current distribution according to which 

the operating frequency shifts to another frequency. 0.5 mm gap is reserved for PIN diode. Two PIN diodes are positioned on the 

upper side i.e. radiating patch side and one PIN diode in the ground plane. Two PIN diodes which are connected between radiating 

patch and upper parasitic are turned ON/OFF simultaneously. To bias the PIN diodes, a biasing circuit also designed with inductors 

and resistors. A DC block capacitor is also used in ground plane to isolate the terminals of DC supply. For three PIN diodes, best four 

diode combinations are selected to reconfigure the antenna. As the invention reconfigured for frequency so there are total five 

frequencies over which the antenna operates, and these frequencies can be switched from one to another according to our requirement. 

The frequencies are 3.85 GHz, 4.14 GHz, 4.43 GHz, 4.91 GHz, and 6.01 GHz. The invention is useful for IoT applications in WLAN, 

Wi-Max and C-band. The invention has advantages of being simple, low cost, and convenient with wide operating range for above 

mentioned applications. 
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(57) Abstract : 

A presence sensor (IR/ Ultrasonic) based modular and configurable touch-less germ-free switching system especially designed to 

ensure zero false triggering. This can be used in any public/ medical/ domestic environment to minimize spread of germs and viruses. 

Best for use in switch panels for ICU/Medicare, Biohazard areas, elevators, vending machines, lighting, call bells etc. The modular 

and configurable switch system can be used either as stand-alone or as an external module (add on) to any existing switching panel 

and can be configured to work on multiple types of power, drawn from the supply for the existing panel itself. 

No. of Pages : 5 No. of Claims : 6 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30093 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202011027405 A 

(19) INDIA  

(22) Date of filing of Application :28/06/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : ANTIVIRAL COATING MATERIALS AND METHOD OF PREPARATION THEREOF 
 

  

(51) International classification  
:B01J 

37/03 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. BHARAT BAJAJ  
      Address of Applicant :H.NO 3567 SECTOR 46 C 

CHANDIGARH, INDIA Chandigarh India 

   2)Dr. VARINDER GARG  

   3)Dr. HARISH KUMAR  
(72)Name of Inventor : 

   1)Dr. BHARAT BAJAJ  

   2)Dr. VARINDER GARG  

   3)Dr. HARISH KUMAR  
 

(57) Abstract : 

The present disclosure relates to antiviral coating materials. The said materials are nanocomposite material comprising one or more 

combination of nanoparticles viz., CuO, ZnO and CeO2 dispersed in short carbon nanorods (SCNR). The said materials are durable, 

can withstand high temperature (250° C) and have shelf life of more than 3 months. Further, the said antiviral materials can be 

synthesized in just one-step. Moreover, the said materials have an added advantage that they can be synthesized and coated 

simultaneously. Furthermore, materials require no additional reducing agent thus eliminating the need of an additional processing 

steps for stabilization of the product. The antiviral materials can be coated uniformly on every surface type and produce highly stable 

and transparent film 
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(57) Abstract : 

The present invention provides a novel press milling apparatus and method for milling material for creating harmonic structure. The 

apparatus/method is deforming the surface of the particles without deforming the core of the particles. In this novel press milling 

process, the surface of the powder particles will be deformed by rotation as well as revolutionary motion of pressing discover powder 

particles under a constant load. 
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(57) Abstract : 

IoT based engine deactivation is an additional security system that can be installed in the vehicles to emergency shut off or stop the 

engine remotely and prevent powering to vehicles. In the present project, the system is developed to stop the vehicle engine using IoT 

by cutting off the electrical supply of distributor/ injectors/ fuel pump so that engine would stop working. An internet enabled wifi 

module ESP8266 was used as receiver and installed in the vehicle that can be operated remotely with the help of customized mobile 

app using internet. This security system can be very helpful during the motorsports event where organizers can have access to stop any 

participated vehicle remotely at the time of emergency and undesirable circumstances (like oil spill, fire, broken parts etc.) to prevent 

accidents and damages as driver is unaware of such situations while driving. The same technology can be used for personal security 

purpose to prevent stolen or misuse of vehicle and also by police department to stop the suspected vehicles if this system is embedded 

with engine ECU system and access is given to legal department. Presently there is only manual method to stop the engine and that to 

by the driver only. In case of motor sport events there is a provision of kill switch that too can be operated manually by the volunteers 

in case of emergency to stop the vehicle. 
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(57) Abstract : 

Method of manufacturing a sorbent material, comprising mixing (11) a first granular material (20) comprising iron and a second 

granular material (30) comprising aluminium hydroxide to obtain a mixture.The first granular material and the second granular 

material are mixed in a proportion such that a ratio of Fe to Al is between 0.5 and 3.5 by weight; the second granular material has an 

Al content comprised in aluminium hydroxide phases of at least 30% by weight.The mixture is subjected to a thermal treatment (12) at 

a temperature between 400°C and 950°Cto obtain the sorbent material comprising a first phase rich in iron oxides bound by a matrix 

rich in aluminium oxide.The obtained sorbent material has a compressive strength of at least 3 MPa. 
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   1)SUBRAMANIYAM, Mahesh  
 

(57) Abstract : 

The present invention relates to performance enhancing additive composition comprising a mixture or a blend of (i) an acid amide; 

and (ii) oxide treated derivative of amine in one embodiment, and performance enhancing additive composition comprising a mixture 

or a blend of (i) an acid amide; and (ii) oxide treated derivative of amine, and further comprising a detergent in another embodiment, 

and to a fuel compositions thereof in still another embodiment, and to method of use thereof in yet another embodiment, and to a 

method of improving performance of a fuel and an engine in yet another embodiment. 

No. of Pages : 11 No. of Claims : 11 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30098 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202017027068 A 

(19) INDIA  

(22) Date of filing of Application :25/06/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : LANTHANIDE -DOPED LAYERED DOUBLE HYDROXIDES AND METHOD OF PRODUCING 

SAME 
 

  

(51) International classification  

:C01F 7/00, B01J 

20/00, B01J 21/00, 

C02F 1/28 

(31) Priority Document No  :17209942.6  

(32) Priority Date  :22/12/2017 

(33) Name of priority country  :EPO 

(86) International Application No 

        Filing Date 

:PCT/EP2018/086734  

:21/12/2018 

(87) International Publication No  :WO 2019/122398  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)VITO NV  
      Address of Applicant :Boeretang 200 B-2400 Mol Belgium 

   2)UNIVERSITEIT ANTWERPEN  
(72)Name of Inventor : 

   1)SEFTEL, Elena Mihaela 

   2)MIC HIELSEN, Bart  

   3)MULLENS, Steven 

   4)COOL, Pegie 

   5)MEYNEN, Vera 
 

(57) Abstract : 

The present invention relates to a method for producing lanthanide doped layered double hydroxides (Ln-doped LDHs), said method 

comprising the steps of preparing a carbonate free alkaline solution; preparing a solution of metal salts comprising a salt of a 

lanthanide; co-precipitating the alkaline solution and the solution of metal salts to form a mixture and Ln-doped LDH precipitate 

wherein the pH of the mixture is maintained at a constant value; aging the precipitate; and separating the precipitate from the solution. 

The alkaline solution is an aqueous ammonia solution. The invention is also related to lanthanide-doped layered double hydroxides 

(La-doped LDHs) obtainable by such a method, as well as to the use of the lanthanide-doped layered double hydroxides obtainable by 

such a method. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921012102 A 

(19) INDIA  

(22) Date of filing of Application :28/03/2019 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : 1,5-DISUBSTITUTED NAPHTHALENES AS ANTICANCER AGENTS 
 

  

(51) International classification  

:C07D0239940000, 

A61K0031496000, 

C07D0407120000, 

C07C0317360000, 

A61K0031419600 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Siddharth Jitendrakumar Modi  
      Address of Applicant :DEPARTMENT OF 

PHARMACEUTICAL CHEMISTRY, POONA COLLEGE OF 

PHARMACY, BHARATI VIDYAPEETH (DEEMED TO BE 

UNIVERSITY), ERANDWANE, KOTHRUD, PUNE-411038. 

Maharashtra India 

   2)Vithal Madhvarao Kulkarni  
(72)Name of Inventor : 

   1)Vithal Madhvarao Kulkarni  

   2)Siddharth Jitendrakumar Modi  
 

(57) Abstract : 

The present invention relates to 1,5-disubstituted naphthalene compounds, the process of preparation of these compounds and their use 

as anticancer agents. The invention involves particularly the compounds represented by formula (I) and formula (II) as inhibitors of 

vascular endothelial growth factor receptor (VEGFR-2)/KDR tyrosine kinase. The preparation method of the compounds and their 

compositions containing the same is further disclosed. Experimental methods prove the use of these compounds and their 

compositions for treating VEGFR-2 mediated diseases. Investigation proves that the new compounds are effective antineoplastic 

agents, angiogenesis inhibitors, apoptosis inducer, and anti-proliferative agents and can significantly inhibit the growth of human liver 

cancer cells and breast cancer cells in vivo.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921028239 A 

(19) INDIA  

(22) Date of filing of Application :14/07/2019 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A PROCESS FOR SEPARATION AND QUANTITATION OF PROTEINS USING CAPILLARY 

ELECTROPHORESIS 
 

  

(51) International classification  

:G01N0027447000, 

G01N0033561000, 

H01M0008245700, 

C07K0001130000, 

A61K0008040000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Kashiv BioSciences, LLC 
      Address of Applicant :995 Route 202/206 Bridgewater New 

Jersey United States of America 08807 U.S.A. 

(72)Name of Inventor : 

   1)Roshan Ganeshlal UPADHYAY 
 

(57) Abstract : 

ABSTRACT A PROCESS FOR SEPARATION AND QUANTITATION OF PROTEINS USING CAPILLARY 

ELECTROPHORESIS The present disclosure provides a method for analyzing, detecting and separating at least one low molecular 

weight impurity from a protein mixture using capillary electrophoresis, e.g., capillary electrophoresis - sodium dodecyl sulfate (CE-

SDS). The present disclosure further provides methods to improve protein peak separation efficiency and quantification of a protein. 

Furthermore, the present disclosure provides an improved reduced CE-SDS method for analyzing a protein mixture comprising 

protein of interest which is pegylated and separates LMW or HMW fragments present in the protein mixture.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201921032486 A 

(19) INDIA  

(22) Date of filing of Application :10/08/2019 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : AI-BASED ENSEMBLED BOT MECHANISM FOR INDIAN STOCK MARKET PREDICTION AND 

CUSTOMER ADVISORY SYSTEM FOR TRADERS 
 

  

(51) International classification  

:G06Q0040040000, 

G06N0003040000, 

G06F0017270000, 

G06Q0030020000, 

G06N0020000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Priyank Gupta 
      Address of Applicant :215, first floor, garima arcade, shinde ki 

chhwani, gwalior(MP) Madhya Pradesh India 

   2)Rakesh Singh Jadon 

   3)Sanjay Kumar Gupta 

   4)Ashish Kumar Mishra 
(72)Name of Inventor : 

   1)Priyank Gupta  

   2)Rakesh Singh Jadon 

   3)Sanjay Kumar Gupta 

   4)Ashish Kumar Mishra 
 

(57) Abstract : 

System and Methods for fetching and storing Indian Nifty50 stocks related parameters, events, news and facts for detailed analysis 

and utilising those past records as data to process it using advanced Recurrent Neural Network(RNN), Natural Language 

Processing(NLP), rule-based machine learning and Customized AI algorithms to compute information for predicting intraday detailed 

market analysis for maximising profits and minimising loss of traders. These methods will be further utilized to architect personalized 

bots for carrying out these tasks automatically on-demand of users/clients to process all kinds of intraday prediction transactions with 

greater efficiency. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202021006089 A 

(19) INDIA  

(22) Date of filing of Application :12/02/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : SEISMIC ANALYSIS OF IRREGULAR\ECCENTRIC PROTOTYPE STEEL STRUCTURE WITH 

HELP OF EXPERIMENTAL AND SOFTWARE METHODS. 
 

  

(51) International classification  

:G01H0001000000, 

G01V0001000000, 

G01V0001180000, 

G01V0001280000, 

E04H0009020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)ANNASAHEB DANGE COLLEGE OF ENGINEERING 

AND 
      Address of Applicant :A/P - ASHTA, TAL - WALWA, DIST  

SANGLI, MAHARASHTRA PIN  416301 Maharashtra India 

(72)Name of Inventor : 

   1)ANNASAHEB DANGE COLLEGE OF ENGINEERING 

AND 

   2)MAHESHKUMAR MAHADEV BHANUSE  

   3)SANTOSH SHANKAR MOHITE  

   4)AMRUTRAO EKNATH PATIL  

   5)KIRAN KONDIBA SHINDE  
 

(57) Abstract : 

SEISMIC ANALYSIS OF IRREGULAR\ECCENTRIC PROTOTYPE STEEL STRUCTURE WITH HELP OF EXPERIMENTAL 

AND SOFTWARE METHODS. ABSTRACT The Invention is a Convulsion research work is about the process of prototype eccentric 

steel structure modelling and shake table used for seismic analysis of eccentric steel structure. In order to test dynamic responses of a 

prototype steel structure. The ground + four storied prototype eccentric steel structure was modelled and tested with help of the shake 

table. The shake table recorded seismic data from accelerometer attached to each story of prototype steel structure. Four 

accelerometers are used in two stages and find out seismic properties as like acceleration displacement, velocity, etc. and according to 

correlation of acceleration, displacement, velocity other seismic properties are predicted. Same prototype eccentric steel structure 

modelling would be done in Software and predicted all seismic properties such like acceleration, displacement, velocity and other 

seismic properties. To study the comparative approach between experimental and analytical analysis. The model has been clearly 

showing irregularity / eccentricity effect on various seismic properties and effects on prototype model. A prototype eccentric steel 

model on a shake table is useful to the teaching and guideline tool to visually highlights the effects of earthquake on the structure.  
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(19) INDIA  

(22) Date of filing of Application :12/04/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : DSMC-STERILIZING KIT: DISINFECTING AIR, SURFACES PROTECTING A ZONE FROM 

EXTERNAL MICROBIAL CONTAMINATION STERILIZING KIT  
 

  

(51) International classification  

:A61L0002100000, 

A61L0009200000, 

A23L0003280000, 

A23B0007015000, 

A61L0002000000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)DR. MANISHA BHATKULKAR (ASSISTANT 

PROFESSOR & HEAD, DEPARTMENT OF ZOOLOGY)  
      Address of Applicant :JAWAHARLAL NEHRU ARTS, 

COMMERCE AND SCIENCE COLLEGE, WADI, AMRAWATI 

ROAD, NAGPUR-440023, MAHARASHTRA, INDIA. Mo-no: 

+91-9604812275, E-mail: manishabhatkulkar@gmail.com 

Maharashtra India 

(72)Name of Inventor : 

   1)DR. MANISHA BHATKULKAR (ASSISTANT 

PROFESSOR & HEAD, DEPARTMENT OF ZOOLOGY)  
 

(57) Abstract : 

DSMC-Sterilizing Kit: DISINFECTING AIR, SURFACES PROTECTING A ZONE FROM EXTERNAL MICROBIAL 

CONTAMINATION STERILIZING KIT ABSTRACT This invention DSMC-Sterilizing Kit• Is a method, process and apparatus for 

disinfecting and sterilizing all types of surfaces contaminated with microorganisms and toxic substances to render both inactive. 

Furthermore, this invention relates to both a method and apparatus for disinfecting and/or sterilizing breathable air and then using this 

air to protect a confined space from external contamination. The apparatus consists of a Covid-19, new ultra-violet (NUV) source that 

is more effective than mercury based 259 nm light for destroying DNA of virus, bacteria, spores and cysts. It is most effective in 

breaking chemical bonds in toxic gases and Biotoxins that are useful to terrorists. It is combined with other apparatus that remove 

particulates and byproducts sometimes produced by the NUV source and maintains positive pressure of the confined space so as to 

prevent the influx of air from outside the protected zone. A disinfecting system includes a housing. An ultraviolet light (UV) source is 

secured to the housing and configured to emit UV light for disinfection of a target. A processor is secured to the housing in 

communication with the UV light source. The processor is configured to activate the UV light source for a selected amount of time 

suitable for disinfection of the target.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202021018837 A 

(19) INDIA  

(22) Date of filing of Application :02/05/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : COMPARATIVE EVALUATION AND OPTIMIZATION OF DIFFERENT DRUG DELIVERY 

SYSTEM 
 

  

(51) International classification  

:A61K0009510000, 

A61K0009000000, 

A61K0009107000, 

A61K0031470000, 

A61K0047260000 
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(32) Priority Date  :NA 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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Number  

        Filing Date 

:NA 

:NA 
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        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Dr. Swaroop Lahoti 
      Address of Applicant :Department of Pharmacy Y B Chavan 

College of Pharmacy Aurangabad Maharashtra India 

(72)Name of Inventor : 

   1)Dr. Swaroop Lahoti 

   2)Piyush Chudiwal 
 

(57) Abstract : 

The present invention relates to stable pharmaceutical compositions comprising lipid nanoparticles of a anti-malarial drug more 

specifically Primaquine, wherein said lipid nanoparticles are stable Nanostructured lipid carriers (NLC). The present invention also 

relates to incorporation of Primaquine NLCÊs into adsorbed on aerosil for ease of administration by oral drug delivery system. It also 

relates to processes for the preparation of the NLC and a method of enhancing liver uptake and improving antimalarial efficacy by 

proposed drug delivery system. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202021019023 A 
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(22) Date of filing of Application :05/05/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : IG- TOLL COLLECTION: INTELLIGENT GPS BASED TOLL COLLECTION (WITHOUT TOLL 

PLAZA) 
 

  

(51) International classification  

:G07B0015060000, 

G06Q0020140000, 

G06Q0030040000, 

G06Q0050300000, 

G01S0019140000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)MR. SANTOSH GOPAL NAGPURE (ASSISTANT 

PROFESSOR) 
      Address of Applicant :ELECTRONICS AND 

TELECOMMUNICATION ENGINEERING. BHAGYA JYOT, 

SAHYADRI COLONY, JIJAMATA CHOWK, GURUDWARA-

WALHEKARWADI ROAD, NEAR AKURDI RAILWAY STATION, 

CHINCHWAD, PUNE-411033, MH, INDIA. E-Mail: 

sgbpune@gmail.com Maharashtra India 

   2)DR. SANTOSH TUKARAM JAGTAP (ASSISTANT 

PROFESSOR) 

   3)DR. DANAIAH PULI (ASSOCIATE PROFESSOR)  

   4)DR. STEPHEN R (ASSISTANT PROFESSOR) 

   5)GILLALA REKHA  

   6)SHAVETA MALIK  

   7)B.TECH. IN COMPUTER SCIENCE AND ENGINEERING  
(72)Name of Inventor : 

   1)MR. SANTOSH GOPAL NAGPURE (ASSISTANT 

PROFESSOR) 

   2)DR. SANTOSH TUKARAM JAGTAP (ASSISTANT 

PROFESSOR) 

   3)DR. DANAIAH PULI (ASSOCIATE PROFESSOR)  

   4)DR. STEPHEN R (ASSISTANT PROFESSOR) 

   5)GILLALA REKHA  

   6)SHAVETA MALIK  

   7)B.TECH. IN COMPUTER SCIENCE AND ENGINEERING  
 

(57) Abstract : 

IG- Toll Collection: INTELLIGENT GPS BASED TOLL COLLECTION (WITHOUT TOLL PLAZA) ABSTRACT My Invention IG- Toll 

Collection is a no Toll gates on any highways, a vehicle approach highway toll starts. Toll is to collected based on distance covered by a vehicle. 

Amount deducted from an owner account is to be deposited to an authorized account i.e. Highway Authority of India. In case of accident a sms must 

be sent to nearby police station and relatives. In case of any technical issues of the vehicle a sms sent to service station. All these to be incorporated 

in a single device and placed this in a vehicle during manufacturing by a company. The automatic toll collection system includes a google map that 

receives a plurality of toll gantry information from a database, reads GPS location data received front the google map device hosting the app, and 

creates a plurality of trip segments using the GPS location data and time stamp. The system then determines whether the google map device is 

travelling on a road where toll ought to be collected by comparing the trip segments with the toll gantry information. If the vehicle is passing through 

a gantry or toll road, the system will then calculate toll charges based on the trip segments and gantry information, generate a toll charge transaction, 

and notify the mobile user of the toll charge. The tolling systems have relied on a combination of global positioning sensors, terrestrial sensors for 

error correction, and cellular communications systems for billing. The systems use GPS technology to track logistical vehicles, such as commercial 

trucks, to calculate tolling fees based on distance travelled. Because of the inherent errors in such GPS sensors, the systems also combined terrestrial 

sensors at key locations to verify the accuracy of GPS sensor readings. Such terrestrial sensors require extensive capital and time and must be 

regularly placed to assure accurate capture of information. Furthermore, the systems require each vehicle be equipped with GPS sensors, terrestrial 

sensors, and a cellular communications device to communicate the captured GPS information so that the vehicle may be billed for the road usage.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202021019655 A 
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(54) Title of the invention : MS-CHARGER: CHARGING MOBILE ON SUNLIGHT 
 

  

(51) International classification  

:H02J0007350000, 

H04M0001020000, 

H04M0001210000, 

H01M0010460000, 

H04M0019080000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)MISS: SUKANYA NAGRAJ REDDY  
      Address of Applicant :MAAN BHARANE WASTI NEAR 

BADODA BANK (PREMSHANTI), MAAN -HINJEWADI 

ROAD, PUNE-411057, MH, INDIA. E-mail: 

sukanyar756@gmail.com Adhar no:5803 9384 2847 Maharashtra 

India 

   2)Mr. RAJSHEKHAR NAGRAJ REDDY  
(72)Name of Inventor : 

   1)MISS: SUKANYA NAGRAJ REDDY  

   2)Mr. RAJSHEKH AR NAGRAJ REDDY  
 

(57) Abstract : 

MS-Charger: CHARGING MOBILE ON SUNLIGHT ABSTRACT My Invention MS-Charger is a The solar-powered cell phone is a 

cell phone wherein a back surface includes more than one solar cell added. The solar cell being in WI-FI / wired communication with 

a charge controller unit that is in turn in WIFI/wired communication with an energy storage unit and a light sensor. The energy storage 

unit is in WI-FI/wired communication with an inverter that in turn supplies electricity to a cell phone CPU, cell phone display, and a 

both SIM card. The solar cell(s) generate electricity when exposed to light, and the electricity generated is either stored on the energy 

storage unit or is actively used via the cell phone and also Invented solar mobile phone screen. The solar mobile phone screen includes 

a glass substrate with an advanced antifouling coating, a high quality solar cell, a touch panel electrode and a liquid crystal panel 

which are laid sequentially from top to bottom. The solar mobile phone screen of the invention, the solar glass is utilized to collect 

solar energy to provide power for a mobile phone, and therefore, as long as a user is under a sunlight environment, the user can play 

the mobile phone when the mobile phone is charged, and the use time of the mobile phone can be prolonged, and the solar glass 

coatings are transparent, and the normal use of the mobile phone will not be affected.  
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(19) INDIA  
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(54) Title of the invention : WORKING OF A GESTURE AND VOICE COMMAND CONTROLLED ELECTRIC WHEELCHAIR 

WITH ULTRASONIC AIDED HALTING SYSTEM. 
 

  

(51) International classification  
:H04W 

16/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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(71)Name of Applicant :  

   1)Acharya Jeet Ketan 
      Address of Applicant :202  A Wing, Kalpana Building, Park 

Road, Vile Parle (East), Mumbai Maharashtra India 

   2)Patole Advait Shekhar 
(72)Name of Inventor : 

   1)Acharya Jeet Ketan 

   2)Patole Advait Shekhar 
 

(57) Abstract : 

This invention has a design of a wheelchair with a different type of emergency braking or halting system. This design enables 

enhanced safety while sitting on the wheelchair and also while getting up from the wheelchair. The wheelchair does not start until the 

driver has completely seated or got up from the wheelchair as one of the legs is not directly in front of the ultrasonic sensor which is 

equipped on the wheelchair to detect the leg to start the rolling of the wheel. Here the driver can just take his legs a little aside to halt 

the wheelchair in emergency cases. In addition it has a voice controlled system where it uses the spoken instructions given by the 

driver to manoeuvre the wheelchair which is pre- recorded in the voice detector module. The user can also use the gesture controlled 

system for driving the wheelchair. This can be done by the user giving hand gestures using an accelerometer sensor which gives 

directions to the arduino by measuring the angle of tilt of the accelerometer sensor in that direction and hence, the user can manoeuvre 

the wheelchair. TITLE Working of a gesture and voice command controlled electric wheelchair with ultrasonic aided halting system. 
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(54) Title of the invention : SMART VIRTUAL BUTTON TO CONTROL HOME APPLIANCE FROM ANYWHERE 
 

  

(51) International classification  
:H04W 

21/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)Dr. Kavita Suryawanshi 
      Address of Applicant :Serve No141, Near Akurdi Railway 

Station, Akurdi Gurudwara Road, Akurdi, Chichwad, Pune 

Maharashtra India 

   2)Dr. Shalaka Parker 

   3)Mrs. Mansi Kulkarni  

   4)Dr Roshani Raut 

   5)Ms. Anuja Rajendra Jadhav 
(72)Name of Inventor : 

   1)Dr. Kavita Suryawanshi 

   2)Dr. Shalaka Parker 

   3)Mrs. Mansi Kulkarni  

   4)Dr Roshani Raut 

   5)Ms. Anuja Rajendra Jadhav 
 

(57) Abstract : 

Smart virtual button is a device that can be used to convert conventional appliances into smart devices. The Smart virtual button can 

be act as a plug and play device. With the help of the Smart virtual button we can measure abnormal activity thanks to the ultrasonic 

sensor. Smart virtual button also have the heat and humidity sensor to collect the environmental details around the appliances. User 

can have multiple conditions to operate the devices; we can easily implement using NodeMCU. In the Smart virtual button the heat 

sensor can measure the temperature where the parameter is between 25 to 30 degrees. The cooling appliances can work otherwise it 

can be switched off, the main advantage is to reduce electricity bill of the consumer and maintain comfortable temperature. 
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(57) Abstract : 

Not Submitted 
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(57) Abstract : 

ABSTRACT Invention of an electric Propulsion system for inter planetary space travel with Solar Powered energy source as the 

primary propulsion system. The deep space missions will be reliable only with electric propulsion system since fuel is a limited source 

of energy for propulsion. With cost effective simple design and completely solar powered propulsion system travelling in space 

between planets will be a part of human civilisation routine. This invention uses, electromagnetic repulsion for propelling through 

space, so travelling between heavenly bodies like planets, satellites, space stations will be possible with solar power and increased 

payload capacitv.  
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(57) Abstract : 

A turn detection system (100) configured with a two wheeled vehicle, the system (100) comprising a power supply unit (102); an 

MEMS gyro sensor (104) configured to detect the turn motion of the vehicle in moment; a plurality of turn indicator switches (106); a 

processing unit (108); a memory unit (110) coupled with the processing unit (108); a plurality of output control switches (112); and a 

turn signal indicator unit (114). 
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(57) Abstract : 

The present invention relates to a voice-based interactive bot for reservation and bookings. The present invention includes a single-

board computer(102), an LCD screen(108), a sensor(110), a microphone(112), a first speaker(114), a second speaker(116), a 

networking device(118) and a cloud server computer(120).A processing unit(106) controls and display data on the LCD screen(108). 

The sensor(110) detects the presence of a user. The microphone(112) receives a voice command from the user for booking and 

reservation and sends voice to the processing unit(106) of the single-board computer(102). The cloud server computer(120) is 

connected to the single-board computer(102) through the networking device(118). The processing unit(106) of the single-board 

computer(102) sends voice to the cloud server processing unit(124) that converts the voice into text and vice-versa and then sends 

back a suitable reply through the first speaker(114) and the second speaker(116) to the user. 
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(57) Abstract : 

Disclosed is a solar heating arrangement for heating water. The said arrangement comprises storage tank for holding water. Storage 

tank comprises first and second parts having first and second volumes of water of water respectively, thermally-insulated wall 

separating first part from second part, and one-way valve arranged in thermally-insulated wall to enable flow of water from first to 

second part. Furthermore, said arrangement comprises first heating element and the second heating element to absorb solar energy and 

use it for heating the first and second volumes of water, respectively; electrical heating element arranged for heating second volume of 

water; an outlet pipe connected with second part; and solenoid valve arranged at entry of outlet pipe, operable to open and close to 

allow hot water to flow from second part to end-point, and prevent hot water to flow from entry of outlet pipe towards end-point, 

respectively. FIG. 1  
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(57) Abstract : 

ABSTRACT A method for a biodegradable antiseptic rubber membrane comprising of collecting natural rubber latex (99.3%) added 

with ammonia 5 (0.7%) to prevent coagulation and removing cytotoxic proteins by treating with 0.1 wt % urea in the presence of 1 wt 

% sodium dodecyl sulfate (SDS) at room temperature for 60 minutes and centrifuging at 8000 g to further remove cytotoxic protein 

contents. The obtained creamy fraction is reconstituted in 1 wt % sodium dedecyl sulfate (SDS) to obtain final 10 concentration of 

60% rubber hydrocarbon. Four parts of thus treated and deproteinised natural rubber latex (60% rubber hydrocarbon) is impregnated 

with one part of 5% chloroxylenol as antimicrobial agent along with small fractions (0.1% or 0.1ml) of pine or castor oil as stabilising 

agents forming a composition. The composition is then cast or 15 moulded into thin sheet of any desired shape by drying at 

temperature in the range of 50 -60 degree celsius over hot plate and then setting or curing said thin sheet forming a thin membrane 

separated out from the cast or mould. 26 

No. of Pages : 26 No. of Claims : 18 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30115 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041020405 A 

(19) INDIA  

(22) Date of filing of Application :14/05/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A PROTECTIVE MATERIAL FOR MULTI -PURPOSE APPLICATIONS 
 

  

(51) International classification  

:G01N0021780000, 

H01L0031028000, 

A61M0016060000, 

A62D0009000000, 

A62B0023020000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)THEVASAHAYAM AROCKIADOSS  
      Address of Applicant :ASSISTANT PROFESSOR AND 

HEAD IN CHARGE, DEPARTMENT OF PHYSICS, 

MADURAI KAMARAJ UNIVERSITY, PALKALAI NAGAR, 

MADURAI, TAMIL NADU, INDIA 625021. Tamil Nadu India 

(72)Name of Inventor :  

   1)THEVASAHAYAM AROCKIADOSS  
 

(57) Abstract : 

TITLE: A PROTECTIVE MATERIAL FOR MULTI-PURPOSE APPLICATIONS APPLICANT: THEVASAHAYAM 

AROCKIADOSS ABSTRACT The present invention discloses a protective material adapted to be manufactured as face mask, filter 

in Air condition, window screens in buildings/industries/transport vehicles and the like, to deliver pure oxygen and capable of 

protecting from inhalation of hazards atmosphere-fumes, vapours, Gases, particulate matter, dust, microorganisms in particular SARS 

CoV2. The protective material of the present invention comprises of a fabric characterized in presence of atleast two windows 

comprising of first window, optional second window and third window. The first window is adapted to dispose an oxygen scavenge 

element coiled by a copper wire and configured to i. absorb O2 from atmosphere and release inside thereby delivering pure oxygen in 

which release of oxygen shall be provided either by wavelength based released materials (LED) or alternatively electromagnetic nano-

materials or alternatively by photo catalytic materials and ii. deactivate micro organism upon supplying AC frequency on the copper 

wire; The optional second window is adapted to dispose an air pressure sensor (BAP) / O2 / CO2 sensor based regulator and 

configured to regulate oxygen as per personÊs requirement by integrating with the oxygen scavenge element; The third window is 

adapted to dispose an Rechargeable battery along with circuit board and configured to assist release of oxygen by wavelength based 

released materials LED or by DC to AC conversion or by photo catalytic splitting and configured to assists AC frequency modulation, 

wifi and/or Bluetooth setup for mobile applications by integrating with the oxygen scavenge element and the air pressure sensor 

(BAP) / O2 / CO2 sensor based regulator.  
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(57) Abstract : 

TITLE: HYBRID INDEPENDENT TANDEM HEAT EXCHANGER SYSTEM• 7. ABSTRACT The present invention pertains to 

the hybrid independent tandem heat exchanger system (300) comprising; at least 2 heat exchangers (302) for the required heat transfer, 

at least 2 expansion (305) and non-return valves (304) for the flow of refrigerant through the circuit, a plurality of solenoid valves 

(306) for the control of refrigerant flow, cooling units (308) for evaporation of liquid/refrigerant, at least two compressors (310) 

fluidly coupled to all the other components within the proposed heat exchanger system, a pressure equalization line fluidly coupling 

the first compressor and the second compressor and an oil equalization line / oil separation line of the individual compressors. The 

proposed circuit arrangement enables to use the heat exchanger system as either independent or tandem system for increased heat 

transfer using the complete area of the second heat exchanger at lower loads. Figure related to Abstract is FIG. 3  
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(57) Abstract : 

MODIFIED RELEASE COMPOSITIONS AND METHODS OF MEMANTINE HCL EXTENDED RELEASE, DONEPEZIL HCL 

IMMEDIATE RELEASE PELLETS Exemplary embodiments of the present disclosure are directed towards modified release 

compositions and methods of Memantine HCl-ER, Donepezil HCl-IR pellets. The composition comprising: a seal coated core; a first 

drug layer applied to the seal coated core comprising Memantine HCl-ER with pharmaceutically acceptable excipient(s) to provide a 

drug coated pellet; a sub coat applied on the drug coated pellet using rate controlling polymers to provide a sub-coated pellet; a 

polymer coat applied on the sub-coated pellet using rate controlling polymers to provide a polymer coated pellet; a second drug layer 

of Memantine HCl-ER with pharmaceutically acceptable excipient(s) applied on the polymer coated pellet to provide an intermediate 

1; a second seal coat applied on the intermediate 1 to provide a seal coated intermediate 1; and at least one coat of Donepezil HCl-IR 

drug layer with pharmaceutically acceptable excipient(s) coated on the seal coated intermediate 1 to provide the modified release 

pharmaceutical composition. FIG-1 

No. of Pages : 46 No. of Claims : 10 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30118 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041023813 A 

(19) INDIA  

(22) Date of filing of Application :06/06/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : SYNTHESIS OF AMINOACID CONJUGATE OF TRIS(HYDROXYMETHYL)PHOSPHINE AND 

NANOPARTICLE COMPOSITION THEREOF 
 

  

(51) International classification  
:A61K 

47/54 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)DHANVANTARI NANO AYUSHADI PVT. LTD.,  
      Address of Applicant :No. 8/34, Neelakanta Metha Street, T. 

Nagar, Chennai, Tamil Nadu, India, 600017 Tamil Nadu India 

(72)Name of Inventor : 

   1)DEEPAK ABHAYAKUMAR  

   2)D.M.DARSHA KUMAR  

   3)RASHMI  

   4)KATTESH V. KATTI  

   5)S. ABHAYA KUMAR  

   6)KAVITA KATTI  
 

(57) Abstract : 

The invention relates to a method of synthesis of trimeric amino acid conjugate of Tris(hydroxymethyl)Phosphine (THP). The present 

invention further relates to a one pot synthesis of the Novel amino acid conjugate of THP. It further relates to the metal nanoparticles 

stabilized by biopolymer, preferably silver nanoparticles prepared by reduction of silver salt with amino acid-conjugate of THP as 

reducing agent to yield Silver nanoparticles of the amino acid, wherein the amino acids preferably are Alanine and Arginine. 

Additionally the invention relates to silver nanoparticles stabilized by the biopolymer as antimicrobial agent. Formula 3. 
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(57) Abstract : 

ABSTRACT PORTABLE AND MODULAR ISOLATION CUM ICU WARD The present invention relates to a portable/movable 

Isolation cum ICU ward unit comprises of a rigid, structure, which can be extended and can be easily erected and dismantled, 

comprising of at least one bearing floor without its own means of motion, heat-insulating side walls, end walls and ceiling and a fixed, 

crosswise partition and means to divide the ward unit into plurality of zones, namely a utilities zone and a patient and nursing zone, 

and a means to provide air conditioned, negative pressure with heat and sound insulation between said zones and outer atmosphere. 

Fig.01 
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(57) Abstract : 

FUNCTIONAL MODIFICATION OF GEAR TEETH FOR BETTER WORK By S N SHEIK UMAR SAHITH Gears are a set of 

toothed wheels used for power transmission from one place another place. It may be used as power reduction wheels or as power 

generation wheels. OLD MODEL GEAR TEETH The teeth of present gear wheels are found as may be having sharp teeth or blunt 

ends. But these teeth are not obeying the principle movement of bodies in circular path leads to the following problems. 1. Errors in 

engagement and disengagement of gear teeth (delay in engagement, rapid disengagement) 2. Changes in friction at different points of 

gear teeth. 3. Since the engagement gear teeth of two wheel are loose there will be shake leading to positional errors and error in final 

result. 4. An important disadvantage is the wearing of teeth will be high. REDESIGNED GEAR TEETH IN GEAR WHEELS Based 

on the law movement of bodies in a circular path the teeth of one wheel should be exposed to another wheel by a circular interface. 

This is done by making half circle teeth one gear wheel and a gear wheel which teeth was not having half circle. 1. The gear wheel 

teeth with half circle may be called as donor gear (or flower model gear) 2. The gear wheel teeth without half circle may be called as 

acceptor gear (or teeth model gear) ADVANTAGES 1. Both gear wheels will suit perfectly and there will not be any shake. 2. Friction 

will be less. 3. Engagement and disengagement of gear teeth will be normal as per physical principles. 4. Adjacent teeth can be 

positioned even with gap also. And over all we can apply this model where ever it is necessary. 
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(57) Abstract : 

Intelligent apps are used in our day to day life. It is used in Healthcare, Media, Information Technology, Finance, Business & private 

and Public Sectors etc., With the correct perfection. Intelligent App is one of the application of the combination of Artificial 

Intelligence & the machine learning techniques. I-Apps is a contemporary invention of artificial Intelligence and helpful to executives 

under business. 
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(57) Abstract : 

The present invention relates to an efficient handshake technique in a handover between Wireless Fidelity and Light Fidelity 

communication, more particularly improving the efficiency by involving WiLi_REQ [101a] and WiLi_ACK [101b] frames in the 

environment, automatically, comprising: a central network controller (CNC) [100]; a plurality of visible light communication access 

points [101]; and a plurality of wireless fidelity communication access points [102]; implemented to provide an efficient handshake 

mechanism in handover between light fidelity (Li-Fi) and wireless fidelity (Wi-Fi) based transmitters and receivers through access 

points. 
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(57) Abstract : 

FUNCTIONAL MODIFICATION OF GEAR TEETH FOR HIGH PERFORMANCE INVENTED By S N SHEIK UMAR SAHITH 

 Gears are a set of toothed wheels used for power transmission from one place another place. It may be used as power reduction 

wheels or as power generation wheels. OLD MODEL GEAR TEETH  The teeth of present gear wheels are found as may be having 

sharp teeth or blunt ends. But these teeth are not obeying the principle movement of bodies in circular path leads to the following 

problems. 1. Errors in engagement and disengagement of gear teeth (delay in engagement, rapid disengagement) 2. Changes in friction 

at different points of gear teeth. 3. Since the engagement gear teeth of two wheel are loose there will be shake leading to positional 

errors and error in final result. 4. An important disadvantage is the wearing of teeth will be high. REDESIGNED GEAR TEETH IN 

GEAR WHEELS  Based on the law movement of bodies in a circular path the teeth of one wheel should be exposed to another wheel 

by a circular interface. This is done by making half circle teeth one gear wheel and a gear wheel which teeth was not having half 

circle. METHOD OF MAKING GEAR TEETH  Gear teeth made by using a model called Fish fin model•. In this method a square 

area belong to radius of a circle r• is converted in to teeth by making arcs having 90º angle at two different positions. Which is 

explained below in the diagram. ADVANTAGES 1. Gear wheels of this teeth model will suit perfectly without any shake. 2. Friction 

will be less. 3. Engagement and disengagement of gear teeth will be normal as per physical principles. 4. Adjacent teeth can be 

positioned even with gap also. And over all we can apply this model where ever it is necessary 
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(57) Abstract : 

Covid-19 Diagnostic System is a system that can detect likelihood of the respiratory diseases (if any) like Covid-19 (i.e. pneumonia 

like symptoms) etc, measure oxygen saturation and temperature of the patient. A Covid-19 Diagnostic System includes a testing stand 

which comprises of stethoscopes connected to a microphone to listen and record the respiratory sounds of the patient, a pulse oximeter 

to measure the oxygen saturation level of the patient, an IR temperature sensor to measure the temperature of the patient, two OLED 

displays to display the real-time results of oxygen saturation and temperature of the patient, buzzer to beep in case of abnormal 

readings and a computer which comprises of a machine learning software i.e. Covid-19 Diagnostic Management System to combine 

and analyse all readings from the three parameters to produce the final test result. 
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(57) Abstract : 

MULTIFUNCTIONAL OPERATING DEVICE• Exemplary embodiments of the present disclosure are directed towards a 

multifunctional operating device, comprising a compressor configured to produce high pressure and hence high temperature enable the 

refrigerants to reject the heat present in a condenser, the condenser configured to provide a heat transfer surface to pass heat from the 

refrigerant to the condenser; an expansion valve configured to supply a proper amount of refrigerant to an evaporator after reducing 

the pressure in the expansion valve considerably; a water tank configured to provide hot water where the compressed refrigerant is 

having high temperature coming out from discharge line of the compressor liberates heat to water present inside the hot chamber, the 

water tank configured to provide cold water where the refrigerant absorbs heat from the water inside the tank which is at room 

temperature and reduces its temperature; and air conditioning unit configured to facilitate the movement of air across the conditioned 

space. Fig.1 
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(57) Abstract : 

SYSTEM AND METHOD FOR REMOTE HEALTH MONITORING AND MANAGEMENT  Exemplary embodiments of the 

present disclosure are directed towards a system and method for remote health monitoring and management. The system comprising: a 

a plurality of sensors attached to a patientÊs body configured to provide a sensor data to a processing device, whereby the processing 

device is configured to transmit sensor data from the plurality of sensors attached to the patientÊs body and process, analyze, store 

and transmit the sensor data to a first computing device, a cloud server and a second computing device; the first computing device, the 

second computing device and a cloud server communicated over a network ; and an alert unit configured to provide a buzz and an 

alert to indicate if any abnormality is detected from the sensor data. FIG.1 
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(57) Abstract : 

ABSTRACT Open profile blades for horizontal axis wind turbine comprises closed leading edge 1 and open trailing edge 6 with 

suction part 7 and pressure part 8 attached at the closed leading edge, whereas the said open trailing edge may be fully opened at the 

trailing edge along the length of the blade or partially closed 10 from the tip of the blade. The present invention comprises stiffeners 

11 provided at intervals along the length of the blade to enhance the structural strength of the blade. The present invention with new 

open profile airfoil design of blade enhances the efficiency of horizontal axis wind turbine. The present invention with new open 

profile airfoil design of blade for horizontal axis wind turbine will result in reduction in time and cost of manufacturing of blade. 
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(57) Abstract : 

ABSTRACT In our world, visually impaired people face a lot of difficulties to live without any support of others; they need support 

from others even for their basic needs like food preparation, identifying different objects, etc. IRIS application system developed using 

technologies like IoT, and Deep learning can decrease their difficulties up to a great extent, it gives an audio output about the details 

of content present in a particular vessel or kitchen container. Visually impaired people have difficulties in recognizing the items 

present in a container, so by implementing this system, it will be more helpful for them since this system is capable of speaking out the 

contents present inside a container by just touching the container by hand. A Quick Bucket list function is provided to find 

commodities with diminishing quantities. So, it gives an alert message when a particular commodity is below a present threshold 

weight. An object detection feature is implemented for detecting various objects in the kitchen and their everyday surroundings. An 

Iris assistive feature is also included in our App to guide the visually impaired people by our sighted volunteers in a group chat 

manner. The App is designed in a manner so that both ordinary people and visually challenged people can utilize our application for 

easy cooking and shopping groceries. This project mainly aims at bringing a blind-friendly kitchen environment. 
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(57) Abstract : 

The invention IOT BASED INTELLIGENT SOLAR WATER HEATER• is based on the IoT platform to control and monitor the 

water temperature from anywhere and anytime with the help of a wireless communication module and an individual mobile monitor 

terminal. This invention integrated with the electric water heater remote control system which included control device, controller and 

this unit connected with the temperature detection circuit, a heating control circuit and a wireless fidelity (WIFI) module. Various 

sensors are used with this invention to monitor temperature and environment and the same is recorded with a suitable devices. The 

WIFI module is connected with a router in a wireless mode, the router is connected with an user terminal device and a network server 

in the wireless mode, and the user terminal device remotely controls an electric water heater to heat water of the water tank through 

the network server. 
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(57) Abstract : 

To overcome the limitations of the conventional controllers, this research work deals with various techniques for controlling the speed of the 

PMBLDCM with improved performance. The main objective of this research work is to study the speed control of PMBLDCM and analyse its speed 

performance using Proportional Integral (PI) controller, Anti-windup PI (AWPI) controller with tracking, Fuzzy gain scheduling (FGS), Adaptive 

Neuro-Fuzzy Inference System (ANFIS), Brain Emotional Learning Based Intelligent Controller (BELBIC) and Improved BELBIC (IBELBIC) to 

produce the better output performance parameters. PMBLDCM drive system based on the above mentioned controllers is modelled using 

Matlab/Simulink and various speed parameters are analysed. For the dynamic analysis, the motor runs under various load conditions and at various 

set speeds. During run time at 0.5 sec, load is increased. Finally, IBELBIC based PMBLDCM drive system is implemented in real-time hardware 

setup and its performance is studied. 
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(57) Abstract : 

The present invention relates to a system and method of providing safety to woman, more particularly, a wearable gauntlet 

provisioned with multiple safety aiding tools autonomously activated in a simultaneous manner to ensure the safety of woman under 

distress situation, comprising a wristband elastic [100]; a central microcontroller [300]; a triggering device; a video recording device; 

a location tracking device; a battery [500]; and an internet server [600]; the said triggering device activates sequential safety tools in 

the order of, raising a high-decibel alarm, ejecting self-protective tool from sheath and sprays the nonpoisonous, mild anesthetic gas 

when heart-rate sensing device measures the classified abnormal values; the said video recording device forwards the recorded video 

information to the said internet server [600], wirelessly; the said location tracking device automatically forwards the location 

information in the form of text message to the registered mobile phone communication device. Fig. 1 
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(57) Abstract : 

A Digital Monitoring kit for limb physiotherapy rehabilitation for patients facing challenges for movement of limbs and help them to 

measure the improvements in their motor skills  is provided. The physiotherapy and the solution have a self calibration mechanism to 

adapt to different users. The treatment is delivered in the form of glove and can detect the movement of the limbs, digits, and other 

muscles and help the therapists/caregivers to measure the progress in the process. An algorithm to map the patient performance and 

bring up the games which shall help to improve the performance of the treatment. It can help the patients to be rehabilitated without 

the help of a physiotherapists at lesser cost. The current method which involves physiotherapy requires a skilled professional to assist 

the patient in massage and in the movement of the limbs and is expected to provide an economical yet effective treatment to patients. 
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(57) Abstract : 

Agriculture is done manually in the new method so that farmers have more risk of failing. Now one day, because of more waste and 

disease in the nation, farming is raising fewer. The main farmers in India are sugarcane growers but have struggled to yield from 

sugarcane bugs and larvae. The original design was built with an acoustic sensor and a PIR sensor to prevent this scenario. Arduino 

was used for the surveillance of noise and temperature in this design system. The question can then be quickly condensed and 

overcome. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a methd for congestion management in power systems using 

parallel computing comprising of: obtaining two sets of pareto-optimal solutions from two processes which are preceded by 

generating initial population of control variables, and the two processes involve checking the equality and inequality constraints and 

sorting according to the feasibility of solutions, and the non-dominated set of solutions are updated upon there being a non-dominated 

solution in the population which otherwise is checked for the generation count if it is more than the maximum limit leading to finding 

the overall non-dominated set along with the most reliable solution leading to a display of the final solution; and performing crossing 

over and mutation if the generation count is less than the maximum limit with applicable crossover rate and mutation rate. 
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(57) Abstract : 

Exemplary embodiments of the present disclosure directed towards An automatic accident avoiding system, comprising, an ultrasonic 

sensor is configured to detect a vehicle proximity sensing information, the ultrasonic sensor is electrically coupled to a processing 

device; a storage device is configured to store the authorized personÊs information and other details, the storage device is electrically 

coupled to the processing device; a GPS module is configured to detect the vehicleÊs geographical information, the GPS module is 

electrically coupled to processing device; an alcohol detection sensor is configured to detect an alcohol status of the vehicle operator, 

the alcohol detection sensor is electrically coupled to processing device; and a face detection sensor is configured to detect 

unauthorized personÊs and send unauthorized personÊs photo send to the authorized person, wherein face detection sensor is 

electrically coupled to the processing device. Fig. 1 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a smart alert system and method for automated irrigation based 

on IoT. The system for automated irrigation based on IoT, comprising: a plurality of sensors 102 connected to a processing device 

104, whereby the plurality of sensors continuously detect the different parameters like soil moisture content, soil temperature, rain 

drops and humidity, the processing device 104 aggregating, processing and analyzing the sensor data values obtained from the 

plurality of sensors to triggers the processing device 104 when the sensor data values exceeds or decreases from its threshold value; 

and the plurality of sensors, a power supply unit 103, the processing device 104, a relay switch 105 and a motor pump 106 are 

interconnected by a network 108. FIG.1 
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(57) Abstract : 

A method of depletion of metal ion from metalopeptidase enzymes and flushing the viruses thereof The present specification discloses 

the invention about removal of metal ion from metallo organic enzymes thus making them incapable of binding with disease causing 

microorganisms thus preventing the disease onto a subject. 
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(57) Abstract : 

TITLE: INSTANT ONE POT CHEMICAL SYNTHESIS OF CARBON NANO FLAKE (CNF) PARTICLES 

APPLICANT: KARUNYA INSTITUTE OF TECHNOLOGY AND SCIENCES ABSTRACT The present invention discloses an 

improved, instant, straightforward, facile one pot chemical synthesis of ultra pure carbon nano flake (CNF) particles employing cost 

effective reagents and simple reaction set-up. The process of the present invention comprises of following steps; a) mixing 

predetermined weight ratio of characterized combination of urea and glycine in a silica crucible followed by dissolving with 

predetermined volume of double distilled water at a predetermined temperature range to form a homogeneous solution; b) introducing 

the homogeneous solution in a preheated furnace maintained at predetermined temperature in which the homogeneous solution froths 

within a fraction of second followed by catching fire to form very fine fluffy voluminous glossy carbon nano flake (CNF) particles; c) 

grounding the carbon nano flake (CNF) particles to form fine powder carbon nano flake (CNF) particles followed by storing in a 

container. 
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(57) Abstract : 

Plastic shredder is a machine used to shred plastic waste into smaller pieces to make waste management easier. The aim of the project 

idea is to develop a product which will help the environment. This machine will help the recycling of plastic and will promote people 

for using more recycled plastic. We know that a lot of plastic is being used which is spoiling the environment and causing a lot of soil 

pollution. We propose the idea of an automatic plastic shredding bin which shreds the plastic bottles and plastic wastes automatically 

into small pieces according to the required industry standards. The shredded plastic pieces can be further transported to plastic 

recycling industries for further processing. This can reduce the cost of recycling. The automation will be given by sensors, where the 

sensor detects the plastic waste. This bin has a new design of blades which is efficient in cutting the plastic waste into tiny pieces. 
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(57) Abstract : 

An exemplary embodiment of the present disclosure is directed towards an image hashing search engine with Vantage point-trees and 

an open CV with an indexing where an image search engine takes an input where a dataset of images is done and computing the 

hashes in each image is done followed by storing the hashes in a data structure and a vantage point tree is developed; and a searching 

involving computing a hash query and searching VP-tree for similar images the vantage points and medians are calculated until the 

child nodes containing a personal image hash is reached. FIG 1 
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(57) Abstract : 

Exemplary embodiments of the present subject matter is directed towards capturing images through Internet of Things (IoT) where the 

images of the field are captured through camera modules with the help of a micro controller; and the digital images are received and 

sent for applying pre-processing techniques and further outlining the areas with pre-defined techniques is done where the images are 

determined with colour and texture saturation with predefined sets and is compared and the features are extracted and a shape of the 

captured weed can be exactly predicted upon classifying the weed model. FIG. 1 
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(57) Abstract : 

Exemplary embodiments of the present disclosure are directed towards a System for voice trans-receiving through Internet of Things 

(IoT) comprising of: a sender gives the voice data as input which is recorded completely by the sender through a recorder and 

recorded voice data is stored as an audible file is retrievable upon requirement and the voice output is through an output source; a live 

stream mechanism involving a pre-processing involves model for noise reduction in speech recognition and a Sequence Modelling 

with Recurrent Neural Network utilising a previous data from memory units and processed input where an activation function known 

as SoftMax is applied at all the layers constructed to multiply the inputs at each layer where a long short term memory architecture is 

integrated into neural network to update the gradient values periodically and the help of LSTM is taken by using gates to regulate flow 

of information; and an output source, and a receiver side of the audio-path is run and the receiver gets the voice as output through the 

speaker. FIG 1 
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(57) Abstract : 

ABSTRACT AN IOT BASED SAFETY SYSTEM FOR A RIDER AND A METHOD THEREOF The present disclosure envisages a 

field of an IoT based safety system for a rider. The IoT based safety system for a rider (100) comprises an IoT based helmet (102) and 

a server (104). The IoT based helmet (102) provides sensed vibration information and GPS signals to the server (104). The server 

(104) generates a warning signal based on comparison of the sensed vibration information and the pre-determined threshold value. 

The server (104) receives the GPS signals to identify co-ordinates based on the GPS signals and extracts the contact numbers of 

nearest hospitals corresponding to the identified coordinates. The server (104) transmit at least one notification to the nearest hospitals 

on receiving the warning signal. The system (100) detects accident and the live location of the rider. 
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(57) Abstract : 

Bronchial Asthama is a  serious  respiratory  ailment affecting the world population. Research is being done to know the 

pathophysioiogy, and efforts are made to develop effective remedies to treat the respiratory syndrome. I, Dr. S.Govindan, B.Sc., 

MBBS, MD, PhD, have done research in finding such a remedy using a therapy  which   combines  Allopathic and Herbal medicine. 

My research has proved that the therapeutic process which I have invented, does provide relief from bronchospasm in asthamatic 

patients. I have named  the  combination of medicines, which I  have  used  in  my therapy, as ST and SX. I am willing to provide 

more details of the research, including the medicine formula, the dosage, charts and pictures which are proof of results of such 

therapy, when so required. 

No. of Pages : 9 No. of Claims : 0 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30146 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041031296 A 

(19) INDIA  

(22) Date of filing of Application :22/07/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A METHOD FOR THE DEGRADATION OF CHLORINATED BIPHENYLS BY A NEW VBNC 

BACTERIAL STRAIN 
 

  

(51) International classification  
:C12R 

1/01 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr.N.Vasudevan 
      Address of Applicant :Plot No.247, (D.No.13), 4th Avenue, 

Indira Nagar, Chennai-600020. Tamil Nadu India 

   2)Dr.K.Murugan  

   3)Dr.O.Greeshma 
(72)Name of Inventor : 

   1)Dr.N.Vasudevan 

   2)Dr.K.Murugan  

   3)Dr.O.Greeshma 
 

(57) Abstract : 

The following specification describes a method for enriching a viable but non culturable bacteria from soil wherein the method 

comprises of enriching VBNC from chlorinated biphenyl contaminated soil using a modified mineral salt medium. The following 

specification also describes a method for application of VBNC. The said method is bioaugumenting a VBNC for biodegradation of 

chlorinated biphenyl.The following specification also describes a.method for biodegradation and bioremediation of chlorinated 

biphenyl contaminated soil wherein the method comprises of growing and culturing the VBNC in a modified mineral salt medium 

without any growth promoting accelerators wherein the culture is maintained at a specific pH and moisture content wherein the said 

bioremediation method comprises of mixing the chlorinated biphenyl contaminated soil and transformer oil contaminated soil with 

VBNC. In some cases, it describes a VBNC with specific property, wherein the VBNC is specific chlorinated biphenyl degrading 

bacteria which completely degrade chlorinated biphenyl with specific genes wherein the said VBNC is Nocardiacyriacigeorgica. The 

following specification also describes a method for degrading chlorinated biphenyl in other compound contaminated soil. The said 

other compounds include PCB, heavy metals, oil and PAH 
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(57) Abstract : 

One of the greatest problems in todays world is the energy shortage exacerbated by increasingly depleting coal, oil and diesel supplies. 

In tandem with this, environmental pollution is an important contributing factor to an troubling note of the loss of capital. The solution 

to the above dangerous problems is indicated by our company. The electric cycle is the machine we have innovated. This initiative 

provides numerous advantages for both team leaders and potential customers to increase awareness about the usage about alternate 

transport modes. Electric cycle, the general transport method for a local ride, which operates on the engine driven tank. Through 

connecting it to the network, solar panels are an alternate source. The power from the motor is supplied to the electric bike that 

operates on the tank, thus providing the energy to move the other gear components. This E-bike is primarily built to be user-friendly, 

durable and fairly inexpensive. In contrast to traditional modes of transport the performance of this method is unavoidable. 
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(57) Abstract : 

The invention mainly prevents the patients from atrophy or muscle loss due to physical inactivity. It will assist the neuro paralytic 

patients to do the required exercises regularly even in the absence of their care takers. Hand and leg shaped lightweight actuators are 

worn in the paralyzed patients body limb parts. The system can activate hands as well as legs of affected patients based on their 

instruction without the supporters. Thus, the way it eliminates the need of long time assistance and it prevents muscle loss due to 

inactivity, facilitates adjustable arm and leg holder, 360 degree rotatable pedals for legs, wrist extensor for hand exercise, finger 

spreader, automatic process of exercise based on patients interest using voice recognition system, mic with GSM module which helps 

the patients to send their emergency needs, enhanced music system helps to maintain patients attention and interest on exercise until 

the completion of their exercise. 

No. of Pages : 16 No. of Claims : 4 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30149 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041031301 A 

(19) INDIA  

(22) Date of filing of Application :22/07/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A NOVEL METHOD OF DRYING OF ALOE VERA USING MICROWAVE AND DEVICE FOR ITS 

IMPLEMENTATION 
 

  

(51) International classification  
:A61K 

36/88 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Dr. G. SRINIVASAN  
      Address of Applicant :Professor & Head, Department of 

Chemical Engineering, Paavai Engineering College, NH-44, 

Paavai Nagar, Pachal, Namakkal-637018, Tamil Nadu. Tamil 

Nadu India 

   2)Dr.R.BASKAR  
(72)Name of Inventor : 

   1)Dr. G. SRINIVASAN  

   2)Dr.R.BASKAR  
 

(57) Abstract : 

The present invention provides a novel method for drying aloe vera. The drying method involves use of different microwave power 

levels. The method provides dried aloe vera having desired physical and chemical properties. The present invention also provides a 

multimode microwave setup for drying purpose. 
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(57) Abstract : 

ABSTRACT In the current pandemic situation, students are supposed to undergo their studies through online as educational 

institutions are closed in regard to safety. It is necessary for the students to grasp the subjects with clear understanding which is 

possible by increasing the quality of education which is declining regularly. Main cause for quality decline of education is that 

students are not able to comprehend and understand the subject. This invention finds a solution for this problem in educational field. 

The proposed work is based on the three styles of learning considered preferentially for an individual such visual learning, auditory 

learning and kinesthetic learning named as VAK theory. Hence in this approach, the students are classified based on their interest of 

learning style. Based on this classification, assignments are allotted to the students group which they are able to understand and 

comprehend with ease which increases the quality of education. The proposed invention is based on IOT which classifies the students 

automatically, maintains the performance history, submission of assignments, their interest in co-curricular activities, response speed, 

style of learning etc. This system monitors student community even when are learning through online thereby reducing the manual 

work along with enhancement of student performance from 10% to 50% based on the activities of their learning style. 
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(57) Abstract : 

CLAIMS We Claim : 1. An aircraft generating lift by magnus effect, comprising: a. a Fuselage; b. rotating cylinder wings; c. Electric 

motor; d. Battery; e. Control and Instruments; and f. Propeller; g. wherein the cylinder rotates in the clockwise direction with respect 

to the airflow and wherein half of the top cylinder surface moves in the direction of the wind and the bottom half of the cylinder 

surface moves opposite to the direction of wind. 2. A method of providing lift and thrust to an aircraft using magnus effect, the method 

comprising: a. Rotating cylinders with S-shaped profile installed in each of the wings of aircraft, said cylinders having front fins to 

decrease drag, wherein cylinder rotates in the clockwise direction with respect to the airflow and wherein half of the top cylinder 

surface moves in the direction of the wind and the bottom half of the cylinder surface moves opposite to the direction of wind; b. and 

wherein the propeller positioned in the nose of aircraft provides most of the thrust; 3. The invention according to claim 2, wherein the 

High stall resistance is achieved as the lift force created by rotating cylinder has negligible effect with respect to the angle of wind 

flow. Dated 22 July 2020 Senthil Kumar B Agent for the applicant IN/PA-1549 
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(57) Abstract : 

The invention is phase change material embedded constructional material with Al assistance device for maintaining temperature inside 

the building. A wall (1) of the building is made up of a PCM gel (2) and a solid PCM (3) along an Al control unit (4). Th Al control 

unit gets input from a sensor unit (5) to assess the temperature at various positions of the wall (1). In addition, user has the provision to 

control the temperature with the help of a remote control (6). The Al control unit (4) is placed near to wall which has the provision of 

getting input from the remote control (6) and as well as from the sensor unit (5) and matches the data to control the temperature. 
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(57) Abstract : 

Using Pref miner we can prevent the intruders from sending unnecessary notifications which may result in hacking of our private 

information. The uniqueness in this technology is that the unnecessary information or notifications like anonymous calls or messages 

or notifications can be removed priory before reaching the user through this technology. By using machine learning we can filter out 

the spam and ham. messages by using supervised learning of classification algorithm. There are different types of classification 

algorithms include Deep Learning, Naive Bayes, Support Vector Machines, K-Nearest Neighbor, Rough sets, and Random Forests. 

This system filters out the received message and process it with the machine learning program and saves the message to a separate 

spam and ham folder. 

No. of Pages : 7 No. of Claims : 5 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30154 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041032053 A 

(19) INDIA  

(22) Date of filing of Application :27/07/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A HEIGHT ADJUSTABLE ARM SYSTEM FOR FURNITURE'S AND AUTOMOBILES SEATS 
 

  

(51) International classification  
:A47C 

1/03 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AKSHAY JOSEPH 
      Address of Applicant :6, Golden Nagar B.U Post, 

Coimbatore(Dt), Tamil Nadu, India-641046. Tamil Nadu India 

(72)Name of Inventor : 

   1)AKSHAY JOSEPH 
 

(57) Abstract : 

A stepless height adjustable arm system for furniture and automobiles seats consists of an inner arm; an outer arm; sliders; an electric 

linear actuator. 
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(57) Abstract : 

Today, the visually impaired person faces a lot of problem to complete their day today life activities due to lack of assisting devices 

for easy movement. The primary objective of this invention is to develop the user friendly, compact and low cost assisting device for 

blind people and they control their movement manually from one place to other based on their requirement without any human 

assistance. This Smart Walking Stick for Blind people comprising a RFID tag is attached at the mid-point of smart electronic box; a 

battery is attached to the inner wall of the smart electronic box. A Microcontroller is attached alone with the said battery; and a smart 

electronic box which holds all the above said components. The RFID Tag is communicated to the RF transmitter available with the 

Blind people and to create buzzer sound for detecting the position of walking stick when it is misplaced. In addition, this Walking 

Stick comprising an Ultrasonic sensor 1 is placed towards ground view below the said smart electronic box; an Ultrasonic sensor 2 is 

placed between the bottom and the front side of the said smart electronic box; an Ultrasonic sensor 3 is placed in the front side of the 

said smart electronic box. Ultrasonic sensor 1 used to detect the pet and indicate the person for further movement in order to avoid 

collisions. Ultrasonic sensor 2 used to detect the obstacles and guide/alert the blind person through ARP9600. Ultrasonic sensor 2.used 

to detect the obstacles and indicate the blind person through APR9600. Ultrasonic sensor 3 used to detect the obstacles or roof present 

above the head level and guide/alert the blind person through ARP9600. 
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(57) Abstract : 

A disinfectant pathway is used to disinfect vehicles as they pass on to it. As the vehicle enters in to the pathway, sanitizing spray units 

are turned on and the sanitizer sprays on the wheels of two/ wheeler of the vehicle. The system is turned on by a Passive Infrared 

(PIR) sensor. After the vehicle has passed through the pathway, the spray is turned off. The PIR sensor turns on both the spray. The 

spray stations are low pressure to adequately spray disinfectant on the vehicle, but does not clean or remove dirt or other material from 

the vehicle. The low-pressure spray conserves the amount of disinfectant sprayed, spraying only that amount need to disinfect the 

vehicle. Sprayers are placed to spray the outside faces of the wheels which is implemented at low cost. 
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(57) Abstract : 

There is always a continuous demand of new variations in cryptosystem for securing data during communication between two devices 

over networks. The proposed invention is a cryptographic system for communication between computing devices using graph data 

structure and its operations. The cryptographic system is embedded in at least one device for encryption process and at least one 

device for decryption process that are connected via communication channel. A plaintext that is to be transferred secured over the 

channel is encrypted into its corresponding ciphertext by following steps. In the first step, the plaintext is encoded into bit string and 

then transformed to an adjacency matrix representing the plaintext graph. In the next step the plaintext graph is operated with the key 

graph to generate ciphertext graph. Finally, the ciphertext graph is transformed into hexadecimal cipher format to communicate over 

channel. At the receiver device end, the hexadecimal ciphertext is decrypted back to its corresponding plaintext by first transforming 

into adjacency bit matrix representing the ciphertext graph, then operated with inverse key graph to generate plaintext graph, and 

finally transformed to bit string to generate the original plaintext. 
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(57) Abstract : 

The present invention discloses  the  identify the organic and inorganic ions existing in the . ground water of the affected areas and 

power supply to the smart water purifier plant  is eliminating the Harmful ions in the water. This system is supply purified water to the 

affected areas. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION Conventional biological nitrogen removal techniques often have disadvantages like low 

removal efficiencies, requirement of large footprint, and excess sludge production. The present invention describes a biological 

nutrient removal process with zero sludge discharge for treating organic carbon, nitrogen and phosphorous from wastewaters in an 

automated Sequential Batch Airlift Reactor (SBAR). Here the nitrification, denitrification, carbon and phosphorous removal occurs 

simultaneously in a single reactor under alternating aerobic and anoxic conditions. The invention attempts to develop granular 

Heterotrophic Nitrification Aerobic Denitrification (HNAD) culture to facilitate simultaneous C, N, and P removal. Lab scale SBAR 

with automatic process control was used to carry out the reactions in required Dissolved Oxygen (DO) and temperature ranges. The 

process was studied in varied DO range and feed cycle times to optimize the conditions for effective granulation and subsequent 

removal efficiencies. This process is economical as effective organics and nutrient removal occurs in a single reactor without any need 

of sludge disposal, supply of alkalinity and also requires small foot print. 
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(57) Abstract : 

Monitoring the elderly people fall detection and vital signs is a major problem in the healthcare department. Elderly people are more 

prone to fall than others. There are more than 50% of injury-related hospitalizations in people aged over 65. Millimeter wave (mm-

Wave) sensor is used to detect the height, stance, breathing and heart beat of people both in the room and any emergency wards. The 

sensor delivers 4D point cloud data which specifies the position in X, Y, Z directions and their velocity. When an elderly person walks 

a small circle between 2 and 20 meters and stands about 2 meters in front of the sensor with variety of poses: Standing, Sitting, 

Laying, Falling etc. Then the data captured with sensor at different heights helps to determine using mounting agnostic algorithm and 

could be developed to find stance and detect falls of the person. mm-Wave sensor is used to filter out the breathing and heart beat 

pattern from chest displacements and estimate the breathing and heart-rate of people. GUI displays the chest displacements, filtered 

waveforms and the estimated breathing and heart-rate. An interface is involved in enabling a live stream of sensor data using Internet 

of Things (IOT). 
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(57) Abstract : 

In portable battery systems, Lithium-ion batteries are most frequently used and hence protection anil monitoring of these batteries are 

very important for better health and safety of the battery pack. The proposed idea is a Battery Management System (BMS) following a 

distributed topology. It monitors the battery temperature, current and voltage using a microcontroller and it will communicate with the 

master controller using a preferred communication protocol. The protection of the battery pack is ensured by a protection chip. The 

master controller is used to compute the voltage received from all the slave boards and find the one to be balanced and thereby send a 

balancing command to the slave board as found. The said system is used to protect and monitor the battery pack while charging and 

discharging. In place of simply using a display to interface with the BMS, a wireless Wi-Fi connection for GUI is established. The 

configuration for the system is done via the internet.. 
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(57) Abstract : 

The main aim of this study is to design eco-friendly green building material through geo-polymeric brick reinforced with 

biodegradable fibres in earth brick with construction wastes. Fly ash is used as binder, construction waste as fine aggregate and 

coconut fibre is used to increase the binder matrix. The compressive strength of the geo-polymeric brick will be tested and compared 

with commercially available blocks in the market. The cost effectiveness will be evaluated based on the comparison of commercially 

available bricks in the market. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION This invention focuses on cost reduction and enhancing the quality of service in the field of 

technology-aided teaching. The proposed system consists of four modules smart projector with PowerPoint Presentations(PPT) upload 

and download feature, gesture based PPT control, smart attendance system and Google voice assistance system. All these four 

modules are implemented on single controller platform using Raspberry Pi. The smart projector system uses Raspberry Pi and its web 

interface, to store files that have been sent from remote sources and view these power point files or Portable Document Files (PDF) on 

the projector. The second module consists of ultrasonic sensor interfaced with Raspberry Pi to control the PPT displayed in projector 

using hand gesture action based on the distance. The third module is to automate the student attendance using biometric system. This 

system consists of Finger print sensor attached to the Raspberry Pi to record the student presence. The fourth module allows faculty to 

search the internet verbally without the need for typing the query in a web browser by adding the Google voice Assistant to the 

Raspberry Pi. By integrating these entire four modules in a single microcontroller platform (Raspberry Pi) we may reduce the cost and 

improve the quality of service in an effective way. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION This invention relates to segmenting myelin from magnetic resonance images for children less 

than two years, which is a very difficult practical problem in the medical field . Now a day many researchers put their contribution in 

analyzing myelin, since it has an unexpected involvement in a wide range of psychiatric disorders. Segmentation of myelin for 

children less than two years is a very useful and very challenging task in medical analysis. For children less than two years 

myelinatioh is in ah ongoing process, so it is very difficult to use atlas based methods to segment myelin. The structural differences 

present in magnetic resonance imaging also make this process as a difficult one. Magnetic Resonance Images for children are very 

subjective, so finding a suitable algorithm for segmenting myelin is an important task. In this invention we use a Cuckoo Search 

McCulloch algorithm to segment myelin from magnetic resonance images for children less than two years. This algorithm is also 

suitable for adult brain magnetic resonance images. Now-a-days radiologist finds very difficult to segment myelin from conventional 

magnetic resonance images. It is very cost effective and very time effective. They manually segment myelin for medical analysis, so 

the results also may vary from radiologist to radiologist. So they cannot find whether the baby is normal or abnormal very accurately. 

So this invention is very helpful in analyzing the mental growth of the baby, because myelin is the very important part in the mental 

growth of the baby. 
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(57) Abstract : 

7. ABSTRACT OF THE INVENTION (to be given along with complete specification on separate page) Note: this has to be prepared 

separately along with complete drafting after provisional filing. Water plays an important role in the material, social and cultural life 

of mankind. The water needs are increasing day by day. This is the result of population growth and increase in the standard of living 

which is directly proportional to water consumption. Our project deals with the design and the fabrication of the water pumping 

system using the force of the river. Here in our project we make use of the conventional water pumping 
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(57) Abstract : 

ABSTRACT: Heart disease is the most frequent condition in older adults and the No. 1 cause of death.To familiarize input signals 

using light dependent resistance and light emitting diode, a Heart Beatsensor is created. This detects a persons pulse and transforms it 

into electric signals. The signals are amplified by a signal conditioning system and controlled via a controller. It sets the basic 

principle for the HB measurement device, which relies on how much the signal is obtained. To receive input signals, the user must 

place his/her finger in the HB sensor. This provides a simple and reliable method for measuring the heart rate. For the continuous 

measurement and to detect the abnormality of the old aged patients we are proposing a supervised algorithm based device which will 

sort it out the problems. By giving heart beat as an input features and it outperforms the heartbeats of a person. 

No. of Pages : 15 No. of Claims : 6 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30167 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202041032664 A 

(19) INDIA  

(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : MODERNIZATION OF LATHE TAIL STOCK USING PNEUMATIC POWER SOURCE 
 

  

(51) International classification  
:B21D 

22/00 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Mr.K.Selvam  
      Address of Applicant :Dept Of Mech.Engg, MIT 

Kalitheerthalkuppam, Pondicherry, India-605 107 Pondicherry 

India 

(72)Name of Inventor : 

   1)Mr.K.Selvam 
 

(57) Abstract : 

7. ABSTRACT OF THE INVENTION (to be given along with complete specification on separate page) Note: this has to be prepared 

separately along with complete drafting after provisional filing. Our project focuses on the.slight modification of the working 

mechanism of the tail stock which makes the usage of tail stock more interactive andconvenient for theoperator.A separate 

arrangement is made such that when the pneumatic system is activated the tail stock is moved forward and backwards depends up on 

the operation. This simple operation reduces the work of the human in moving the tail stock front and back. 
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(57) Abstract : 

Shock absorbers are important part of vehicles, suspension system, which is fabricated to reduce sudden impact. Shock absorber work 

on the principle of fluid displacement on both the compression and expansion cycle. The main aim of this projeci is to fabricate a 

shock absorber and optimizing the parameters of mono cylinder hydraulic shock absorber by using response surface methodology and 

also by taguchis method. Shock absorber is modeled using SOLID WORKS here the role nitrogen gas and other air component in (he 

shock absorber which can be rectified by fixing the port at bottom and top of the reservoir. The fabrication is done as per the modeling 

and the testing analysis is carried out by natural and forced damping, so that it can be implemented in automobiles and since the 

manufacturing cost is low. From the optimization analysis it has been found that most dominating parameter is speed of the vehicle. 
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(57) Abstract : 

This project has unique safely features which were notprovided before . we have made ihe pneumatic jack for lifting the four wheelers 

.i.e. light weight four wheeled cars .Now a days we can see hydraulic jack to lifting up ihe vehicles and it is tedious and very 

exhaustive approach. So we planned pneumatic jack for four wheelers which can be placed and operated on chassis. 
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(57) Abstract : 

The main objective of this project is that the power from the engine will not be transmitted to any of the four wheels. All the four 

wheels are independent. In which the front wheels are used to steer the vehicle and the rear wheels are used for support. On addition to 

that we have no differential unit for the power distribution to the wheels.The vehicle will be driven by a propeller which is coupled 

directly to the crankshaft of the engine.The engine will be placed at the rear end of the vehicle at suitable height from the ground 

(depends upog the diameter of the propeller fan used).The diameter of the fan depends upon the load placed on the vehicle, presently it 

is designed for testing purpose soil has a seat for the driver alone. In future the diameter of the fan can be increased or decreased 

depending upon the seating capacity and the load on the ATV.lt is best suitable for driving in deserts, marshy lands and in quick sand 

areas.Since the power is not given to the wheels, the wheels will not get struck in those areas and it will easily pass through all these 

areas without any problem. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.202041032691 A 

(19) INDIA  

(22) Date of filing of Application :30/07/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : CONSUMER-ID BISECTED COMPOUND BAND ACCESS METHOD FOR A SMART GRID 

SYSTEM 
 

  

(51) International classification  
:H04W 

48/20 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)DR. J. CHRISTOPHER CLEMENT  
      Address of Applicant :Associate Professor, School of 

Electronics Engineering, Vellore Institute of Technology, Vellore, 
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   2)DR. K. C. SRIHARIPRIYA  

   3)DR. ELIZABETH RUFUS  

   4)DR. G. JEGAN 
(72)Name of Inventor : 

   1)DR. J. CHRISTOPHER CLEMENT  

   2)DR. K. C. SRIHARIPRIYA  

   3)DR. ELIZABETH RUFUS  

   4)DR. G. JEGAN 
 

(57) Abstract : 

The present invention relates in general to, wireless radio communication and in particular to band accessing method used in smart 

gridsystems. A compound band accessing system for data exchange between energy meter and smart grid, using a unique consumer 

ID, operating according to a method is disclosed. The method of obtaining a unique consumer ID involves the generation of a 

sequence of periodic binary digits, thatpossess an adequate correlation proper- ties. Another method and system for identifying the 

free radio band for compound accessing is disclosed as well, for the effective band utilization. Moreover, asystem for accommodating 

and exchanging the smart meter data of all consumers of a particular geographical region, at the same time, within an identified band 

is also disclosed in thisinvention. 

No. of Pages : 16 No. of Claims : 8 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30172 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.202031010267 A 

(19) INDIA  

(22) Date of filing of Application :11/03/2020 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : MULTI CHANNEL SECURE COMMUNICATION (MCSC) WITH RADIOFREQUENCY LINK FOR 

WIRELESS OF THINGS (WOT) 
 

  

(51) International classification  

:H04L0009080000, 

H04L0029060000, 

H04W0084180000, 

H04L0009320000, 

G06F0021620000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 
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(71)Name of Applicant :  

   1)Suparno Karmakar 
      Address of Applicant :Room No-233, Department of 

Computer Science & Engineering, University of Calcutta, 

Technology Campus, JD Block, Saltlake City, Kolkata-700094 

West Bengal,India 

   2)Banani Saha 

   3)Prokash Barman 
(72)Name of Inventor : 

   1)Prokash Barman 

   2)Suparno Karmakar 

   3)Banani Saha 
 

(57) Abstract : 

The existing secure data communication in unsecured medium uses various conventional encryption methods. Modern encryption 

methods need huge processing power, memory and time. Also in some cases, Key Predistribution System(KPS) is used among 

communicating devices. With the growing need of keys or larger key size in the conventional secure communication system, the 

existing resources in the communicating devices suffer from resource starvation. Hence, the need of a novel mechanism for secure 

communication is inevitable. Instead of securing the plain text at the device end, this invention aims at making the communication 

channel secured. For security, a Multi Channel Secure Communication (MCSC) mechanism has been adopted. This invention has 

been successfully implemented in Wireless Sensor Networks (WSN) termed as Wireless of Things (WoT). The adversary needs more 

iterations to identify the communication channels than the existing limit of security (2
160

 iteration). This system will mitigate the 

resource starvation problem of existing secure data communication methods. 
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Publication After 18 Months: 

 
The following Patent Applications have been published under Section 11A (3) of The Patents (Amendment) Act, 2005. Any 

Person may file representation by way of opposition to the Controller of Patents at the appropriate office against the grant of 

the patent in the prescribed manner under section 25(1) of the Patents (Amendment) Act, 2005 read with the rule 55 of The 

Patents (Amendment) Rules, 2006: 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811002969 A 

(19) INDIA  

(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : SECURITY SYSTEM FOR ELECTRIC CARS 
 

  

(51) International classification  

:H04N0021443000, 

A61F0002080000, 

F21V0023040000, 

G06Q0010080000, 

G06F0021100000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Bhagwat Singh Shishodia 
      Address of Applicant :MECHANICAL ENGINEERING 

DEPARTMENT. JODHPUR INSTITUTE OF ENGINEERRING 

AND TECHNOLOGY, JIET UNIVERSE, MOGRA, JODHPUR, 

RAJASTHAN Rajasthan India 

   2)Ashwani Mathur  

   3)Meghraj Baid 

   4)AMAN SACHDEVA  

   5)Kanishk Varshney 

   6)Mithlesh Gehlot 

   7)YASHVARDHAN TILAYCHA  

   8)Kunal Joshi 

   9)BHATTESH KUMAR JANGID  
(72)Name of Inventor : 

   1)Bhagwat Singh Shishodia 

   2)Ashwani Mathur  

   3)Meghraj Baid 

   4)AMAN SACHDEVA  

   5)Kanishk Varshney 

   6)Mithlesh Gehlot 

   7)YASHVARDHAN TILAYCHA  

   8)Kunal Joshi 

   9)BHATTESH KUMAR JANGID  
 

(57) Abstract : 

The invented Security System comprises mainly three components which are Biometric Sensor, Antitheft Sensor and a Software 

Application designed on Android base. These components works together to make a complete system for the security check in vehicle 

and as well as work individually to control the power supply to the vehicle.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811003023 A 

(19) INDIA  

(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : DESIGN OF SHELL AND CONICAL-SPIRAL-HELICAL COIL HEAT EXCHANGER 
 

  

(51) International classification  

:F28F0001120000, 

F28D0007020000, 

F28D0009000000, 

F24F0003060000, 

F28D0001047000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)Bhagwat Singh Shishodia 
      Address of Applicant :MECHANICAL ENGINEERING 

DEPARTMENT, JODHPUR INSTITUTION OF 

ENGINEERING AND TECHNOLOGY, JIET UNIVERSE, NH -

65, PALI ROAD, JODHPUR, RAJASTHAN, 342802 Rajasthan 

India 

   2)Vaibhav Mathur  

   3)Rishab Nahar 

   4)Nitesh Sharma 

   5)Yashpal Singh Chouhan 

   6)Yogendra Gehlot 

   7)Shweta Panwar 

   8)Vineet 
(72)Name of Inventor : 

   1)Bhagwat Singh Shishodia 

   2)Vaibhav Mathur  

   3)Rishab Nahar 

   4)Nitesh Sharma 

   5)Yashpal Singh Chouhan 

   6)Yogendra Gehlot 

   7)Shweta Panwar 

   8)Vineet 
 

(57) Abstract : 

Heat exchangers are the important engineering devices in which heat is transferred from one fluid to another. The hot fluid gets 

cooled, and the cold fluid is heated. Heat exchangers are widely used in various kinds of application such as power plants, chemical 

process plants, refrigeration and air conditioning systems, heat recovery systems, space vehicles, biomedical industries. The heat 

transfer surface area of both conical spiral-helical coil heat exchanger and simple heat exchanger are kept same for comparative 

analysis. The purpose of this experiment is to compare the heat transfer in conical spiral-helical coil heat exchanger and simple heat 

exchanger. This research is focuses on the designing of counter-flow shell and spiral -conical-helical coil heat exchanger to increase 

the heat transfer coefficient by increasing contact area and time between hot and cold fluids. The thermal analysis is carried out 

considering the various parameters such as flow rate of hot water, flow rate of cold water, overall heat transfer coefficient and 

effectiveness. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811003086 A 

(19) INDIA  

(22) Date of filing of Application :25/01/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A NOVEL PHARMACEUTICAL TOPICAL FORMULATION OF INSULIN FOR THE TREATMENT 

OF DIABETES MELLITUS THEREOF 
 

  

(51) International classification  

:A61K0038280000, 

A61K0009000000, 

A61K0047100000, 

A61K0047140000, 

A61K0047440000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)TULSHI CHAKRABORTY  
      Address of Applicant :M.M COLLEGE OF PHARMACY, 

MAHARISHI MARKANDESHWAR (DEEMED TO BE 

UNIVERSITY), MULLANA, AMBALA, HARYANA , INDIA. 

Haryana India 

   2)VIPIN SAINI  

   3)SUMEET GUPTA  
(72)Name of Inventor : 

   1)TULSHI CHAKRABORTY  

   2)VIPIN SAINI  

   3)SUMEET GUPTA 
 

(57) Abstract : 

The present invention relates to Pharmaceutical topical insulin formulation for the treatment of diabetes mellitus. In this preparation 

method it is easy to formulate the active ingredient which comprises preferably of recombinant human insulin. The formulation is fast 

drying and long sticking on topical skin so, insulin is able to continuously and stably release through topical skin during a long time 

without irritant and allergic reaction to the skin. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811020387 A 

(19) INDIA  

(22) Date of filing of Application :31/05/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : RAIN WATER HARVESTING SEPARATOR OF DUST AND CLEAN WATER 
 

  

(51) International classification  

:F16C0033780000, 

E03F0005100000, 

B28D0007020000, 

B01D0021260000, 

C10L0003100000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)Sumeet Khanna 
      Address of Applicant :10, Malviya Complex, Madan Mohan 

Malviya Road, Amritsar Punjab India 

(72)Name of Inventor : 

   1)Sumeet Khanna 
 

(57) Abstract : 

The instrument separates the Dust, Muddy Water and Heavy particles in the rain water by the Natural Gravitational force and flow out 

into the sewerage from the bottom opening and the water containing the Less Dirt is flowed from the side exit to bore well or storage 

tank. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811021508 A 

(19) INDIA  

(22) Date of filing of Application :08/06/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : AN IMPROVED PROCESS FOR REFINING OF CRUDE/SPONGE MAGNESIUM USING A 

MODIFIED FLUX 
 

  

(51) International classification  
:C21C 

5/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  
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:NA 
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        Filing Date 
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(71)Name of Applicant :  

   1)COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH 
      Address of Applicant :ANUSANDHAN BHAWAN, 2 RAFI 

MARG NEW DELHI-110001 INDIA Delhi India 

(72)Name of Inventor : 

   1)KRISHNA KUMAR  

   2)MANOJ KUMAR  

   3)NAVNEET SINGH RANDHAWA  
 

(57) Abstract : 

1. This invention led to develop a modified cover flux mixes suitable for melting and/or refining of magnesium produced by the 

Electrothermal process having purity in the range of 85-95 %. 2. Sodium chloride (NaCI) is a cheaper salt compared to potassium 

chloride (KCI) and in this study the KCI is significantly replaced by NaCI to an extent of 5 to 30 %, and there is no any adverse effect 

on refining. 3. Hexahydrate of magnesium chloride can be used with preheating and grinding, which is economically advantageous. 4. 

Use of argon gas at given flowrates, prevents the oxidation of metal during refining very efficiently and it is also environmental 

friendly.  
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(19) INDIA  
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(54) Title of the invention : AN INNOVATIVE GROOVE AND HOOK' TYPE LOCKING/UNLOCKING MECHANISM BASED 

DOOR STOPPER 
 

  

(51) International classification  
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17/00  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 
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        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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(71)Name of Applicant :  

   1)MR. SURINDER SINGH 
      Address of Applicant :A-1/361, SECOND FLOOR, 

PASCHIM VIHAR, NEW DELHI-110063, INDIA Delhi India 

(72)Name of Inventor : 

   1)MR. SURINDER SINGH 
 

(57) Abstract : 

The present invention pertains to the field of door stoppers, or door stopping devices, and is in particular, directed towards a manually 

operable 'groove and hook' type locking/unlocking mechanism based door stopper that is equipped with a simple mounting means, for 

effective and smooth door stopping functions, applicable to any kind of door, inclusive of domestic / office / corporate / industrial / 

office houses and vehicular applications. The invention focuses on providing a new and innovative concept of a mechanically based 

door stopping function wherein the invention is installed on the door with the help of the mounting means. On pressing the push 

button at the top, the locking mechanism in the invention becomes activated, resulting in door stopper coming into active/working 

position, and the movable pin type rod is pushed down and the basal fixing mechanism gets activated and the rubber padding gets 

fixed on the floor to prevent the door from closing. On re-pressing the push button at the top the unlocking mechanism gets activated 

and the door stopper comes to resting/non-working position.  
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811022064 A 
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(54) Title of the invention : AN IMPROVED GROSSING SCALE 
 

  

(51) International classification  

:H01M0010440000, 
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G03G0015080000, 

A24D0003060000, 
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   2)PROF. MOHD. PARVEZ KHAN  

   3)PROF. NILESH PARDHE 

   4)DR. MANAS BAJPAI  
(72)Name of Inventor : 

   1)DR. PRADKHSHANA VIJAY  

   2)PROF. MOHD. PARVEZ KHAN  

   3)PROF. NILESH PARDHE 

   4)DR. MANAS BAJPAI  
 

(57) Abstract : 

The present invention provides an improved grossing scale for measuring oral tissue. The grossing scale has a solid plastic platform 

with scales including calibrations for length, breadth and height. The third component which measures height/ depth is detachable on 

the length scale. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811022065 A 

(19) INDIA  

(22) Date of filing of Application :13/06/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : CHIKUNGUNYA VIRUS PROTEASE INHIBITORS AND USES THEROF 
 

  

(51) International classification  
:A61K 

38/55  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  
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:NA 
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(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE  
      Address of Applicant :ROORKEE UTTARAKHAND-

247667, INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)SHAILLY TOMAR  

   2)PRAVINDRA KUMAR  

   3)HARVIJAY SINGH  

   4)RAJAT MUDGAL  
 

(57) Abstract : 

The present invention relates to two peptidomimetic compounds, which inhibit chikungunya protease and use of their composition to 

treat chikungunya viral infections. More particularly, it provides the methods for inhibitor screening against nsP2 protease and 

chikungunya viral infections. These protease inhibitory compounds have their inhibitory effects on the purified nsP2 enzyme from 

chikungunya virus and the composition of these compounds combination inhibit virus replication in cell culture-based assays. 
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(19) INDIA  

(22) Date of filing of Application :13/06/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A METHOD OF SYSNTHEIS OF LITHIUM VANADATE ON GRAPHENE OXIDE 
 

  

(51) International classification  
:C01B 

32/198  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)INDIAN INSTITUTE OF TECHNOLOGY, ROORKEE  
      Address of Applicant :ROORKEE UTTARAKHAND-

247667, INDIA Uttarakhand India 

(72)Name of Inventor : 

   1)NISHANT GAUTAM  

   2)TAPAS KUMAR  

   3)MANDAL  
 

(57) Abstract : 

The present invention provides a simple, short and cheaper template free one-pot synthetic route for the preparation of hierarchical 

mesoporous Li VO on graphene oxide (GO) as an active anode material for lithium ion batteries (LIBs). 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026103 A 

(19) INDIA  

(22) Date of filing of Application :12/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : A BATTERY CHARGER UNIT WITH DISPLAY 
 

  

(51) International classification  

:H02J0007000000, 

G06F0003048500, 

H02J0007040000, 

H01M0002100000, 

H04W0004210000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 
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(86) International Application No 

        Filing Date  
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(87) International Publication No  : NA  
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:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 
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(71)Name of Applicant :  

   1)KUMAR, Sandeep 
      Address of Applicant :H. No. 25/B, Gali No.5, Basant Vihar, 

Karnal - 132001, Haryana, India. Haryana India 

(72)Name of Inventor : 

   1)KUMAR, Sandeep 
 

(57) Abstract : 

The present disclosure discloses a battery charger with a display. The battery status of a device connected to the charger is displayed 

on the chargerÊs display. Also, the notifications received on the device connected to the charger are received and displayed on the 

display of the charger. Further the time, day and date information of the connected device is displayed on the display of the battery 

charger. 
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026223 A 

(19) INDIA  

(22) Date of filing of Application :13/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : SHOWER WATER MONITORING, CONTROL AND DISPLAY SYSTEM 
 

  

(51) International classification  

:E03C0001040000, 

E03B0007070000, 

H04Q0009000000, 

E03C0001050000, 

G01F0015075000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  
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(71)Name of Applicant :  

   1)ANAND, BHUPINDER PAL SINGH  
      Address of Applicant :D-192, Phase 8B, Industrial Area, 

S.A.S. Nagar, Mohali- 160071, India Punjab India 

   2)KAPOOR, VIVEK  
(72)Name of Inventor : 

   1)ANAND, BHUPINDER PAL SINGH  

   2)KAPOOR, VIVEK  
 

(57) Abstract : 

A shower water monitoring, control and display system adapted to be installed with the shower (1) and capable of controlling (10), 

monitoring and display (9) of the amount of water usage in the shower. A shower water monitoring, control system and display system 

is comprising a solenoid valve (6), a flow sensor (4), a micro-controller (10), a Wi-Fi kit module, a Battery cell with an electronic 

console mounts on the shower wall with an OLED display (9) connected to a shower pipe (2) to track water usage and helps to save 

water by gentle electronic control. The objective of the invention is to provide a composite Shower water monitoring, control and 

display system. 
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(54) Title of the invention : SYNBIOTIC COMPOSITION FOR IMPROVING IMMUNE RESPONSE AND ANTIOXIDANT 

CAPACITY DURING AGING AND A PROCESS FOR THE PREPARATION THEREOF 
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(32) Priority Date  :NA 
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        Filing Date  
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(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 
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   1)ROHIT SHARMA  
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   3)MADHU KUMARI  

   4)ASHU GULATI  

   5)YOGENDRA S PADWAD 
 

(57) Abstract : 

ABSTRACT SYNBIOTIC COMPOSITION FOR IMPROVING IMMUNE RESPONSE AND ANTIOXIDANT CAPACITY 

DURING AGING The present invention provides a synbiotic combination of i) a probiotic micro-organism comprising of a 

Lactobacillus strain, and ii) a catechin component comprising EGCG that acts as a second generation synbiotic with synergistic effects 

in improving the immune response and antioxidant capacity during aging that may beneficially affect the health of elderly. The 

catechin fraction exhibited differential effects on growth of bacteria with strong inhibition of pathogenic bacteria as opposed to 

probiotic bacteria suggesting its prebiotic efficacy. In vitro testing indicated protective effects of catechin and probiotics in a 

synergistic manner resulting in amelioration of oxidative and inflammatory stress. In vivo analysis in aging animals further indicated 

that the synbiotic combination could rejuvenate the aging immune system by enhancing cellular immune response with increase in 

numbers (CD3+ T cells) as well as activation status of cellular immune cells (CD3+ T cells/neutrophils) along with their functional 

capacity (Th1/Th2 immune response) coupled with a corresponding decrease in humoral immune response (IgA) in intestine 

suggesting the impact of synbiotics in activating cellular immunity. Further, total antioxidant capacity (in plasma) increased in 

synbiotic fed animals with increased Nrf2 expression while no unwarranted exacerbation of inflammation (NfkB expression) was 

observed in liver extracts. Several of the observed effects showed synergism wherein the effect of synbiotics was more pronounced 

than pure additive effects of individual components. Together, it appears that this novel synbiotic formulation could significantly 

impact aging physiology and help ameliorate some of the deleterious effects during aging. 
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(54) Title of the invention : AUTOMATED SYSTEM AND METHOD FOR GENERATING AYURVEDA BASED DIAGNOSIS 

AND TREATMENT PLAN 
 

  

(51) International classification  
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   1)Rishi Pal Chauhan 

   2)Pratap Singh Chauhan 
 

(57) Abstract : 

The present invention provides a protocol-based processing method for assisting in the diagnosis and treatment of medical problems of 

a patient as per the ayurvedic teachings. The method includes receiving one or more baseline symptoms in a memory, receiving one or 

more diagnoses in the memory, classifying the diagnoses that correspond to the baseline symptoms as diagnoses linked to the baseline 

symptoms, and rendering the diagnoses accessible on the basis of the corresponding baseline symptoms. 
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(54) Title of the invention : A SYSTEM AND METHOD TO PROVIDE INSTANT MANPOWER EMPLOYMENT 
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(72)Name of Inventor : 

   1)ANSHUMAN SHUKLA  
 

(57) Abstract : 

NAA system and method for providing instant manpower employment using real time GPS coordinates of employer and candidate/s 

devices such as Smartphone or tablet via software application accessible to User/s. Icon of instant manpower employment application 

displays on the employer and candidate/s devices, having active Internet-connectivity, location-technology, and logic means for 

determining the real-time geographical location of both. The location coordinates of the devices are used to identify employer and 

candidate/s locations that correlate with employer's preferences in terms of location and desired skillsets, preferred date and time of 

services required. Where a correlation is found, employer trigger a notification of an offer of engagement from his device to 

candidate's device and the candidate/s notifies the acceptance/rejection of an offer. Offer acceptance will establish an employment 

agreement between the two. The system also facilitates users to provide the feedback & reporting of the engagements. 
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   4)GARVIT MITTAL  
 

(57) Abstract : 

The present invention provides a method for transforming information on Digiboards for the preparation of logistics. Digiboards are 

using Internet of Things to provide information of the time table of the faculties and events that are being held in the department or at 

the university level with their venue and time. The digiboard comprises of Arduino Mega controller, RTC, wifi module. Arduino 

Mega controller is used for the processing and data support. 

  

No. of Pages : 6 No. of Claims : 1 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30188 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811026609 A 

(19) INDIA  

(22) Date of filing of Application :17/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : ROBOTIC AIR PURIFIER WITH ELECTRICITY GENERATION 
 

  

(51) International classification  
:F24F 

1/0328  

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)AMITY UNIVERSITY  
      Address of Applicant :AMITY UNIVERSITY CAMPUS 

SECTOR-125 NOIDA UTTAR PRADESH-201313, INDIA Uttar 

Pradesh India 

(72)Name of Inventor : 

   1)A. SAI SABITHA  

   2)RITU PUNHANI  

   3)RASHBIR SINGH  

   4)BHAKTI SINGH  

   5)BHAANUJ ANAND  
 

(57) Abstract : 

Robotic air purifier with electricity generation The present invention provides a robotic air purifier and power generator unit to purify 

the air as well as to generate electricity using solar panel, piezoelectricity and dynamo connected to magnetic motors The generated 

electricity is stored in rechargeable batteries and gives power to the micro-controller board of the unit. The body of the robot is 

surrounded by three solar panels forming a box like structure. The structure consists of a gel sheet at the bottom, fan, vacuum, AC 

filter, carbon filter, HEPA filter, batteries, TEG module, micro-controller, piezo electric generator, dynamo with magnetic motor and 

communication module.  
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(57) Abstract : 

The present invention provides a method for synthesis of green Bismuth molybdate (Bi2MoC>6) and its composites using bismuth 

oxyhalides have been successfully synthesized via plant leaf extract mediated hydrolysis route. The enhanced photocatalytic activity is 

attributed to the role of plant extract that added some additional features to green samples such as smaller size, mesoporous structure 

with higher surface area, lower band gap and effective separation of electron-hole pairs.  
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(57) Abstract : 

The present disclosure is in relation to a pharmaceutical formulation, which is in the form for a spray. Particularly, the present 

disclosure offers a spray formulation of Diclofenac, which is non alcoholic and non aqueous, for relieving pain in a subject in need 

thereof. The present disclosure also provides a process / methodology to prepare the spray formulation of Diclofenac. 
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(57) Abstract : 

The present invention relates to an IoT based smart health monitoring system for distribution/power transformer. If there is any 

uncertainty or unpredicted behaviour is examined the necessary action can be taken immediately. The monitoring system monitors 

both electrical and non-electrical parameters of a power or distribution transformer.  
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(57) Abstract : 

The present invention provides a composite comprising of encapsulated Bacillus pseudomycoides and iron oxide nanoparticles for the 

removal of toxic diazo dye Congo Red. The novel composite is synthesized using bacterial biomass Bacillus pseudomycoides isolated 

from domestic wastewater and immobilized using iron oxide nanoparticles and calcium alginate.  
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(57) Abstract : 

The present invention provides a novel biological fungicidal formulation and the method of preparing the same. The formulation been 

made by using Trichoderma harzianumand is being provided in liquid concentrated form. The formulation has enhanced efficacy and 

extendedshelf life of one to theeyears.  
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(57) Abstract : 

According to the present invention, a wheelchair (206) to assist patient transfer is disclosed. The wheelchair comprises at least one 

modified wheel comprising a detachably removable rim part (306) of the modified wheel. Further, a rotatable armrest (402) is 

positioned on the same side where the modified wheel is located. The rotatable armrest (402) is configured to rotate at least up to 180 

degrees along its axis. In operation of assisting the patient transfer to a destination medium, the detachable removable rim part is 

removed thereby creating a gap between the wheelchair and the destination medium, and the rotatable armrest is rotated to bridge the 

gap.  
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(57) Abstract : 

A method for controlling corrosion for Mild Steel by introducing formulation of essential oil - Lemon Grass Oil (LGO), halide ions 

and surfactant in sulphuric acid and hydrochloric acid has been studied using Weight loss, Electrochemical impedance spectroscopy, 

Electrochemical polarization supplemented by surface analysis with the help of Scanning Electron Microscopy, Atomic Force 

Microscopy, and quantum chemical calculations. The inhibition efficiency has been analysed for 3-6 h immersion at 300-365K in 

sulphuric acid and hydrochloric acid. The LGO inhibition efficiency is increased remarkably and is >96-99 % even at low dosage of 

LGO synerzed with 10-65 parts per million halide ions. 
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(57) Abstract : 

An aspect of the present disclosure provides a wax composition including: at least one petroleum based component extracted from any 

or a combination of: medium vacuum gas oil (MVGO), heavy vacuum gas oil (HVGO), light vacuum gas oil (LVGO) and 

Unconverted oil (UCO); at least one ethylene based polymeric component selected from a group comprising HDPE, LDPE, LLDPE 

and PE wax; and Fischer Tropsch wax, wherein said composition exhibits any or a combination of: (A) drop melting point ranging 

from 65°C to 95°C, and (B) needle penetration ranging from 5 to 35, when measured at 25°C, 5 seconds, 100 gram with 1/10 mm 

needle. Another aspect of the present disclosure relates to a method of preparing a wax composition. The improved wax composition 

of the present disclosure can find utility in production of tires, rubbers, adhesives, lamination, cosmetics, castings, and host of other 

applications. 
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(57) Abstract : 

An improved quantitative fluorescence image an81yzer system for rapid point of care immunoassay's. It is an accurate, more reliable 

and easy to operate which can read the i111111unoassay tests and quantitative result values of analytes present in tested sample very 

quickly. It is highly sensitive system which is capable of qualitatively/quantitatively determining the concentration of ana!ytes present 

in the sample by LED induced fluorescence detection technique thereby display the result as positive or negative .. This can be 

operated with minimum amount of skill and labour and designed in a modular nianner with each subsystem catering to a specific 

desired functionality.  
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(72)Name of Inventor : 
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   3)ASHISH NAGAR  
 

(57) Abstract : 

A vehicle (100) is provided. The vehicle (100) comprises a speed deceleration system (130). The speed deceleration system (130) 

comprises a front brake unit (132), and a rear brake unit (134) having a rear brake cam shaft (135). The speed deceleration system 

(130) further comprises a first force transmitting member (148), a brake actuating means (138), a second force transmitting member 

(150), and a brake linkage mechanism (145). The brake linkage mechanism (145) (200) is configured to distribute brake operating 

force transmitted by the second force transmitting member (150), to the front brake unit (132) and the rear brake unit (134). The brake 

linkage mechanism (145) (200) comprises a first brake link (160) (202), a biasing member (165) (206), and a second brake link (162) 

(204) configured to rotate the rear brake cam shaft (135).  
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(72)Name of Inventor : 
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(57) Abstract : 

In one aspect of the present invention a vehicle (100) is provided. The vehicle (100) includes a frame (102); and a fuel tank system 

(122). The fuel tank system (122) comprises a fuel tank (124); and an evaporated fuel processing system (135). The evaporated fuel 

processing system (135) comprises: a canister (136); a vapor-liquid separator (138), a first tube (160) having a first tube first end (162) 

and a first tube second end (164); and a second tube (170) in fluidic communication with the vapor-liquid separator (138) and the 

canister (136). The second tube (170) comprises a second tube first end (174) and a second tube second end (176). The second tube 

second end (176) extends into the vapor-liquid separator (138) to a level above the first tube first end (162).  
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(57) Abstract : 

In one aspect of the present invention, vehicle (100) is provided. The vehicle includes a frame member (126); and, a fuel tank system 

(122). The fuel tank system (122) comprises, a fuel tank (124) mounted on the frame member (126). The fuel tank (124) comprises a 

fuel chamber (144); a fuel filling inlet (129); and a bottom wall (132) having a first aperture (148); a fuel pump (160) operatively 

coupled to the fuel tank (124), the fuel pump (160) having a suction port (161); a retainer structure (150) attached to the fuel tank 

(124) from inside, the retainer structure (150) being configured to retain fuel, wherein the retainer structure (150) surrounds the 

suction port (161); and a fuel transfer pipe (170) fluidly connecting the fuel chamber (144) to interior of the retainer structure (150).  
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(57) Abstract : 

The present invention provides a novel ecokartstructure comprised of novel chassis structure supported with advanced design 

bumpers; and advanced seat adjusting mechanism,whereinthe chassis frame essentially comprised of strategically placed number of 

rods in the hexagonal frame. The frame is made frommild steel circular pipes to increase the strength of kart against multidirectional 

accidental impacts. After conducting calculations and considering ergonomics, a frame has been designed to optimize strength to 

weight ratio, alterations were made in thisframe. For enhancing the safety of kart, roll over protection and bumpers are designed,in 

order to obtain an ecokart having high impact resistance, comfortable built and an assembly that is cost effective. 
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(57) Abstract : 

Carbon is principle constituent element of human body and carbon has shown high biocompatibility to the cells. Carbon implants have 

proven to be highly biocompatible, although, these are not tough materials. The principle purpose of present investigation was to 

invent a procedure by which a new biomaterial which possess the properties of both the titanium and carbon. Thus a titanium (cp-Ti) 

surface has been carbonized by using pure graphene by a novel procedure. The cp-Ti 2mm thick samples were sectioned with a 

hacksaw and the sides were smoothened by mechanical polishing. Samples were mechanically polished with emery paper of 1/0 to 4/0 

grades and finally on sylvet cloth, mounted on a polishing wheel, using suspension of alumina powder in water as abrasive. The 

samples were cleaned in water using ultrasonic cleaner for 8 minutes and then washed with acetone. The samples were air dried and 

kept in desiccators. The titanium sample was kept in quartz tubular furnace for carbonizing. The tube was first evacuated using rotary 

pump in the order of 10 torr and then the sample was heated upto the desired temperature of 300°C, 400°C, 600°C and 650°C at a 

constant heating rate of 20° per minute. When the growth temperature was reached hexane as a liquid precursor for carbon was 

introduced/injected into the growth chamber for 10 minutes and then after completion of process the furnace was allowed to cool to 

the room temperature. Throughout the whole process the hydrogen gas was flown at a constant flow rate of 40 SCCM. The samples 

were removed with clean twizzer and kept in desiccators followed by the desired characterization. Thus the surfaces of titanium 

created by carbonization using aforesaid novel graphene technique combine the good mechanical properties of titanium and 

biocompatibility of carbon. The material prepared by this technique is hydrophilic and rougher hence more biocompatible for 

osseointegration in Dental, orthopedic and other applications. The wettability of the surfaces was ƴ examined and was found to 

improve, this is important to improve .the adsorption of fluid and proteins on the surface and cells to attach, spread, proliferate and lay 

down bone/tissue adhesion on implant surface. Therefore, composite material formed by incorporation of carbon is a great biomaterial 

for dental, Medical and other day to day applications.  
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(57) Abstract : 

The present invention relates to recycling metallized film waste/trims and converting it to usable material. The invention provides a 

process and apparatus for processing non usable metallized film waste such as trims/sheets of any shape and size to yield a usable 

material that is free of acidic nature. The metallized waste/trims are processed by converting it into fluff form, treating with chemicals, 

water washed and finally dried to obtain final fluff (non-acidic/neutralised in nature), which can then be processed further to produce 

re-processed granules (RPG) which can be used for film production or other moulding purposes, etc. De-metallization process for 

metallized waste films/trims comprises of 3 stages.  
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(57) Abstract : 

The process for production of improved plastic electrical conduits with superior dielectric strength and insulation properties is 

disclosed, wherein the conduits are produced by extrusion process and are post treated with insulating oil with high dielectric constant 

to achieve high voltage bearing capacity and superior electrical insulation strength even after 24-hour immersion in salt-water 

solution. 
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(57) Abstract : 

The present invention provides an automatic cooling system based rabbit hutchcomprises of Thermoelectric(TE) module, Temperature 

controller and solar panels.The solar panels in the invention are graphene-coated all-weather solar panels. The invention makes use of 

a Controller with Temperature Measuring Probe, which makes its computational time complexity minimal. User can manually set the 

temperature for start and stop of the TE module. According to the set temperature, the controller automatically determines the 

heating/cooling.  
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(57) Abstract : 

The present invention relates to an automated switch device with remote features. The device is a box with touch screen enabled 

interface having Bluetooth, wifi, and IR remote controller capabilities. The device has several connecting ports through which switch 

is attached or detached as the user choice. The switch is pasted just above the switch on the switchboard. The box has an ultrasonic 

sensor attached to it so as soon as a person enters the room his presence is detected by the box and the default switches set by the user 

automatically turns ON, the automatic turning ON and OFF can be switched off by the user at any time and default switches can be 

changed by the user easily 
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(57) Abstract : 

The present invention provides an inventory tracking system for a warehouse using Visible Light Communication technology. The 

system provides every product entering the warehouse with a VLCID and store it by uploading the VLCIDs in a database on cloud. 

This would give every product in the warehouse a unique identification which can later be tracked and located anywhere in the 

warehouse. The system tracks the stocks of every commodity in real time. Every time a product enters the warehouse, the stock level 

of that particular product should automatically be incremented by one and if the product leaves the warehouse, the stock level should 

be decremented by one. The system generates an alert when the stocks fall below a certain pre-specified level. Further, the system 

automatically tracks the location of any product inside the warehouse and will not have to go searching for it shelf by shelf.  
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(57) Abstract : 

lndazolo[2,3-c]quinazoline based fluorophores and their applications in bioimaging and tagging of drug molecules. The current 

invention incorporates novel fused substituted indazolo[2,3-c]quinazoline heterocycles (Formula I and II) and acceptable salts thereof 

and compositions including therapeutic, diagnostic agents and prophylactically effective amounts of such compounds of 

pharmaceutically acceptable salts or polymorphs. The present invention describes a method of staining Cells and its organelles, using 

a class of fluorescent substituted indazolo[2,3-c]quinazoline. The dyes of the invention allow their retention in cellular organelles even 

after cell death, fixation, and permeabilization. The invention also includes methods. Wherein, A, B, C, X, n, Ri, R2, R3, R4, Rs, Re, 

R7, Re, R9, R10 and Rn are defined in the questionnaire. R2, R3, R4, Rs, Re, R, RB, R9. R10 and Rn can each independently be 

hydrogen, alkyl, alkenyl, alkynyl, aralkyl, heteroarylalkyl, heterocyclylalkyl, aryl, cycloalkyl, heteroaryl or heterocyclyl; X can be no 

atom; O or S or -NR (wherein R can be Hydrogen, alkyl, alkenyl, alkynyl, aralkyl, heteroarylalkyl, heterocyclylalkyl, aryl, cycloalkyl, 

heteroaryl or heterocyclyl) or or -COOH. -N=C=S or -N=C=0; In the generic structure formula I and II, A, B and C are the rings; Rm 

can each independently be hydrogen, alkyl, cycloalkyl, heterocyclyl, heteroaryl, aralkyl heterocyclylalkyl or heteroarylalkyl;  
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(57) Abstract : 

This invention relates to plant oil nanoemulsion produced with a non-ionic surfactant is highly safe, stable and biocompatible. 

Cinnamon (Cinnamomumzeylanicum) oil is an essential oil and has been used from many years due to its significant therapeutic 

importance. Cinnamon oil exhibits tremendous antibacterial properties and it is an excellent source of minerals and fat soluble 

vitamins. Therefore, present study was carried out to fabricate gum arabic stabilized nanoemulsion of cinnamon oil. For optimization 

of oil in water nanoemulsion coating or aqueous phase was kept constant, whereas oil phase was varied from 1-10 %. On the basis of 

maximum binding ability of gum arabic emulsion sample with 8% cinnamon oil was selected for characterization and assessment of 

antimicrobial activity. Droplet size and zeta potential of nanoemulsion was evaluated and FTIR spectrum revealed vibrational bands of 

oil phase and coating material, respectively. UV-Visible spectrum of nanoemulsion also unveiled maxima at 350 nm and minima at 

800 nm, respectively. Thermal stability of nanoemulsion was evaluated at 80°C for 7 days and non- significant difference was 

observed in creaming stability of nanoemulsion. Morphological characterization of selected nanoemulsion was done by inverted light 

microscopy. Antimicrobial activity of nanoemulsion showed significantly higher microbial activity against E. coli in comparison with 

positive control as well as cinnamon oil, respectively. The purpose of this study was to formulate stable cinnamon oil nanoemulsions 

(NEs) having high er antimicrobial activity by using the low-energy approach: spontaneous emulsification (SE) method 
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(57) Abstract : 

The leakage testing operation of different components in the automobile industries are performed daily by the operator. These 

components may be the engine block for oil storage (for lubrication) or coolant (for water cooling system) or maybe for differential. If 

the production is large in that case the testing of these components will become the bottleneck for the industries and also increase the 

fatigue level of the operator. Presently, all automobile industries are using thread type adaptor for leakage detection. The cycle time 

for the fixing of the adaptor with the testing component isabout 20 seconds. The chances of thread missing are about 1out of 10 and 

the wear of rubber seal is 1 out of 80.To avoid these problems, we are proposing a quick seal pneumatic adaptor. This adaptor will 

reduce the cycle time of fixing with testing components as well as reduce the fatigue of the operator. 

  

 

No. of Pages : 11 No. of Claims : 10 



The Patent Office Journal No. 32/2020 Dated  07/08/2020                                    30211 

 

(12) PATENT APPLICATION PUBLICATION (21) Application No.201811028256 A 

(19) INDIA  

(22) Date of filing of Application :27/07/2018 (43) Publication Date : 07/08/2020 

  

(54) Title of the invention : POLYPHENOLIC COMPOUND PYCNOGENOL FROM PINUS PINASTER TARGET 

ANGIOTENSIN TYPE 1 RECEPTOR A PROMISING BLOOD PRESSURE REGULATOR 
 

  

(51) International classification  

:H01M0010440000, 

G11B0017049000, 

G03G0015080000, 

A24D0003060000, 

B65D0006220000 

(31) Priority Document No  :NA 

(32) Priority Date  :NA 

(33) Name of priority country  :NA 

(86) International Application No 

        Filing Date  

:NA 

:NA 

(87) International Publication No  : NA  

(61) Patent of Addition to Application 

Number  

        Filing Date 

:NA 

:NA 

(62) Divisional to Application Number 

        Filing Date 

:NA 

:NA 
 

  

(71)Name of Applicant :  

   1)SHOOLINI UNIVERSITY  
      Address of Applicant :VILLAGE BHAJOL, P.O. 

SULTANPUR, SOLAN-173229(HP) Himachal Pradesh India 

(72)Name of Inventor : 

   1)AZHAR KHAN  

   2)HUMA KHAN  

   3)NITIKA CHAUHAN  

   4)SAURABH KULSHRESHTHA  
 

(57) Abstract : 

This invention relates toPinus pinaster reported to have Pycnogenol compound from bark having potential antihypertensive effect. 

However, the mechanism of the compound in regulating blood pressure regulation is still unclear. Therefore, present study designed to 

target this compound on Renin angiotensin system a hormonal cascade which regulates the blood pressure. In silico protein-ligand 

docking of Pycnogenol on angiotensin type I receptor was determined by autodock tool 1.5.6 and structure of the compounds were 

drawn by the Marvi n sketch 17.21.0 software. The entire drug target sit for the compound was constructed on the active site of the 

AT1R by chimera 1.9. Pycnogenol showed the -11.2kcal/mol with angiotensin type I receptor which showed more affinity towards the 

compound in comparison angiotensin receptor blockers losartan (standard) -8.6kcal/mol and candesartan -9.7kcal/mol. Findings of the 

present study provide new perspective for the drug development against systolic blood pressure. 
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(57) Abstract : 

Disclosed invention reveals the idea to protect people from damage caused by conveyor belt with the help of simple lased and some 

other component and can be used in many industry. This invention is used to protect human or other thing from damage from 

conveyor belt running at very high speed. The lasers are arrange in parallel to each other on opposite end on conveyor belt and if a 

person touch or cross the laser than alarm start ringing. 
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(57) Abstract : 

This present invention reveals the idea to stop overflow of liquid from pipe connected to water tank, urine tank or any other tank 

contain liquid. In the present invention when water flow from upper side then one end of metal piece is open due to weightor pressure 

of water it flow into tank. But when the tank is full and liquid start rising and reach up to left metal piece ( round flat plate) level and 

start forcing toward upper side and the right part of metal piece (round flat piece) goes down and lock with pin lock system and water 

overflowstop. 
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(57) Abstract : 

The present invention relates to water pumps utilized in reverse-osmosis for water purification appliances. The invention provides a 

system for water cooling the pump motor compatible to variety of motors and providing greater appliance performance. It provides a 

system for a water cooled induction drive suction booster pump; by providing cooling to a sealed water pump motor by cooling at 

least one portion of the sealed water pump motor via coolant liquid or water.  
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(57) Abstract : 

The present invention relates to an insulinpeptide complex, wherein the said complex comprises peptides made of amino acids, 

wherein the linkage between said insulin and said peptide is a non-covalent linkage. Further, a process for preparing the said insulin-

peptide complex is disclosed in the present invention. The said insulin-peptide complex is resistant to proteolytic enzymes of the 

gastrointestinal tract. 
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(57) Abstract : 

The present invention relates generally to a fuel system module for a vehicle. The invention provides an integrated manifold that 

include channels or pass-through bores to form a fuel channel, injecting at least one port through which fuel communication with the 

fuel channel is established. Therefore, the integrated manifold provides faster injection and storage of gaseous fuel such as CNG for an 

internal combustion engine. Further, it also reduces overall cost, weight, joints, size, and potential failure and thereby improving the 

performance.  
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(57) Abstract : 

The present invention relates to turn-off fluorescent quenching cum colorimetric (dual output) detection method of melamine using 

Gallic acid functionalised fluorescent Copper nanoclusters. L-ascorbic acid stabilized copper nanoclusters modified with gallic acid 

are used for 'turn-off 'fluorescence quenching' based detection of melamine. The method is an aqueous (liquid) based assay and gives 

both colorimetric and fluorescence quenching. 
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(57) Abstract : 

The present invention provides a novel disposable food packet along with inbuilt single use heating arrangement to warm the snack 

items by using electric means just before consuming the food item. The invention further provides the facility to the consumer to have 

warm tastier snack item at any time and at any place. This invention is especially beneficial to the consumers while travelling. Since 

the proposed packaging does not require any external energy source, consumer need not carry any heating appliance or search for an 

electric outlet. 
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